
I 

SCTCNo.381 

COMMITTEE ON T WELF ARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES 
(1986-87) 

(EIGHTH LOK SABHA) 

(TWENTY-F'IRST REPORT) 

MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AF.FAIR8- INSURANCE 
DIVISION) 

Rf.SERVATlONS FOR, AND EMPLOYMENT OF, 
SCHEDULED CAST~S AND SCHEDULED TRIBES IN 

LU<E INSURANCE-CORPORATION OF INDIA 

presented to LO,k Sabha on 20.4.1987 

Laid in Rail'o Sobha on 20.4.1987 

Loa SABHA SECRETARIAT 
NEW DELHI 

April, 19t7/ChQJtr(J, ]fJQ9 (Silk.) 

Price: RI. 4.00 



~QBB1.QE.li.Q~ 

to the 

21st Depart of Committee on Scheduled Castes 
:~nd Scheduled Tribes (1986-87) (Minis try of 
Economic Affairs - Insurance Division) 

ParA Line? For Read -
3 NTROruC TOR Y INTROruCTORY. 
1 t::N\) - CAS) (MD - CAS) 

3.59 2 Canpsteted Competed 
14 thai that 

3. 130 6 'Oancidates oandidates 
7 eandidates candidates 

3.61 5 changes chances. 
(fran bottbn) 

16 conenttion contention 
10 cremained remained 

4.20 3 S,hoAld should 
'5.7; 21 indieating indicating 

9.5.7.' 24 dispasal disposal 



CONTENTS 

CoMPOSITION OF TID! CoMMlTm 

INTaODUCTION 

CHAYnm I-NTJlODUCTORY 

A. OrlanisationallOt Up 

B. Board of Dirocton 

CHAPTlIR II-RESERVATIONS 

A. Reservation Ordcrs and iuue of Directivel 
B. Liaison Officer and Cell 

CHAPTElllll-RECRUlTMBNT AND PROMOTIONS 

A. Recruitment Procedurc 
B. Recruitmcnt Boards/Dcpartmental 

Promotion Committecs 
c. Concesliona/Rclaxations 
D. LrnploymcDt Notices/Advertisements 
E. PromotioDI 
F. Superscsliool 
o. Maintenance of Rosten 
H. Dereservatlon 

... ... 

... 

... 

Y '," .. ':;1. ":. V ... Mi'J . i'.·~ 
CHAPTER lv-STAPF STRENGTH ~l ~ :'Jr;) :. • I'" ... , . 

A. Staff' StrCD.tb and s~l!tdlr.t·") t \,. r' 0 ,,~.; ••• 

B. Traioiol Schome 

CIIAPrBI. V-MISCI!LLANIOUS 

A. Complaiota/Grievance. 
B. BOUliD, Facilitl •• 

• .. ·"!"~· .. tI., ... I..' If r 

APPElNDIX-8ummary of COl1clusion/ReeommeadatfoDl 
;oBtaiacd in the Report 

, , 11 ... 

... ... 

... 

'AGI 

CUI) 

(v) , 

1 
Z 

~ 

12 

31 
34 
36 
40 

'" 47 

50 

S. 
69 

" 76 



COMMtn'EB ON THE WELFAlU! OF S8HBDULBO fASTES 
AND SCHEOULED TR.IBII 

(1916-87) 

Sbri ~. D. Sul .... puri-CIlaI''''tUI 

MIDIBEU 
lAk Sablta 

2. sbd Banwari Lal Bairwa 

a. Euman Mamata' Banerjee 
4. Sbri O. Bboopatby 

$. Sbri Radbakanta Dipl 

.6., . Shri Prl&biwi Cband Kiato 

7.~ E.· Kunjambll 
8. Sbri Wu,pba Lowao. 

9. Sbri Narainb Makwana 
10. Prof. Meijiolunl Kamaon 
11. Shrimati Sumati Orao. 
12. Dr. A. K. Patel 

13. Shri U. H. Patol 

14. Sbri Amarlinh &athawl 

1 S. Sbri Baju Ban Riyan 

.6. Sbri Auaota Prasad Sethi 

17. Sbri Sundor Singb 
18. Shri Nanin. Suryavanal 
1'. Sbri Bbauaahob Tb6rat 

20. Dr. V. Vonkatoah 

RaJ111 $a/J1t4 

a1. Shtimati Omen Moyonl Deori 
aa. Dr. '&Juni Ram 

(Ui) 



23. Shri H. Hanumanthappa 

24. Shri Radhakisban Malaviya 

2~. Shri Ramkrishna MazumcJar 

26· Shri Dhafam Cbander Prubaat 

27. Shri Thindivanam K. Ramamurthy 

28. Shri Sukhdev Prasad 

29. Shri Suraj Prasad 

·30. Vacant 

SECRETARIAT 

J. Shri N. N. Mehra-Joint Secretary 

2. Shri M. O. Agrawal-Chief ugi:lltJtiYe Ct",,,"ItUt Offic~r 

3. Shri Kuldip Sahai-Senior Legis/athe Cnmtlttu ~cer . 

• Wce Shri Shanlimoy Ghosh- died on 31.10.86 

( iv ) 



INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, bavinl beea authorised by the Committee to submit the 
Report on their behalf, present tbiB Twenty First Report on the Ministry 
of Finance {Department of Economic Affairs-Insurance Division)-Reeer-
vations for, and employment of Scheduled Caltes and Scheduled Tribes in 
the Life InBurance CorporatioD of India. 

2. The Committee took tbe evidence of tbe reprelCntadves of the 
Ministry of Finance (Department of Economic Affairs-Insurance Division) 
and Life Insurance Corporation of India on tbe 24tb and 25tb November, 
1986. The Committee wish to express tbeir tbanks to the officers of tbe 
Ministry of Financo (Department of Economic Affain-lnsurlUlce Division) 
and the Life Insurance Corporation of India for placins before the Commi-
ttee material and information the Committee wanted in cODn~ion with tbe 
exam~nation of the subject. 

3· The Report was considered and adopted by tbe Committee on 9tb 
April, 1987. 

4. A summary of conclusions/recommendations contaiDed 'in tbe 
Report is appended (Appendix). . 

NEW DBLHI; 

Af,rII15. 1987 
C altra 25,1909 (S). 

K. D. SULTANPURI. 
Chlllr"",,,, 

CDmmlttee Dn 1M Welfare of 
SCMduled CllItel and Sch.dul.d TrlHI 

(v) 



CHAPTER I 

"INTRODUCTORY 

A. Organisational set up 
• . . 

The Life Insurance Corporation of India is a statutory corporation 
established under the LIe Act, 1956. Section 1'8 of the LIC Act, 1956 lays 
down the organisational set up of the LIC. It provides for a Central Office 
with Zenal Offices at Bombay, Caicutta. Delhi, Kanpur and Madras and 
such otlier places as LIC thinks fit subJect to tbe previous approval of the 
Central Government. 

1.2 .. Section 19(1), (2) lind O)of the qc Act provide for an Executive 
Committee, Iuvestmeq~ Committee nnd constitution of such other Commi-
ttees as the LlC may think fit for the purpose. of discharging such of its 
functions as may be delegated ~to them. Section; 21 of the LIC Act. 1956 
provides that in tlie discharge of its functions, the Corporation shall be 
guided by such dirt:ctioos in mAUers of'policy involving public interest as 
the Central Government may aive to it in writing. 

1.3. As regards the. org'anisational $et up of the -MInistry 'of Finance 
and its functions vis"a-vis the Life Insurance Corporation of India in 10 
far as reservation orders made In favour ,Pf Sche~uled Castes and Schedu-
led Tribes are concerned, the Committee have been ioformed in a note 
fu rnished by the Ministry of Finance (Deptt. of Economic Affairs-Insu-
rance Division) that· the Ministry consists of the following three Depart. 
ments viz :" • 

(1)' Deptt. of Expenditure 

. (2) pcpU. Of Revenue 

.' (3) Deptt. of Economic AtTdirs 

104. The Department of Economic Affairs in the Ministry of Finance 
have been following strictly of the Government of India instructioas relat· 
iog to the implementation of reservation orders 'for S,beduled Caste.'and 
Scheduled Tribes issued by the Ministry (,f HOrne AtTairl'/Minil,ry of Per-
sonnel. Training alld Administrative Rcf('lIPll'/Ewfl U (lJ Pl;tlic fll1trpli6fS 
etc. from time to time. 
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1.5. The Committee have been in(Qrmed that the Insurance Division 
is one of the thirteen Di visions of the Department of Economic Affairs. 
This Division is administrativelY respoosible for the control and supervi-
sion of tbe activities of insurance indu~try- both· Life nod general. which 
i. totally nationaJi5ed. 'The functions of the Diviliioo include policy .ror~ 
mulation and administration' of the Insurance Act. 19-38; constant re':icw 
and monitoring of the performance of Lie; framing of rules and regulations 
in respect of service conditio •• of the emploYf'es of L1C; coordi~ation of' 
vigilance activities in the insurance industry; and appointment ofCbief 
Executives and Directors on the Board Ot LIC. 

] .6. Irr the Insurance Division, there is a separate SectiQn viz. Insu-
rance V. which is responsible Intn-alia for watching the implemeQtatioD of 
Government of India orders regarding reservatioDs for and employment of 
Scheduled Castes and Scheduled Tribes in the LlC. The work. of tbis 
Section, which is under the control of an Under Secretary, is supervised- by 
a Deputy Secretary. The overall supervision of the Section vests in a 
Juint Secretary and an Ac:lditional Secretary .. 

. 8. Board of Directors 

1, 7. The Life Insursnco c~rporation Act of 1956 provides for not 
exceeding ]6 Members of the Board of Directors. The Cb.airman and tbe 
Managing Directors also lire Members of tbe Board. At prcsent, there ace 
8 Members on the Board of Directors and their nllmes are as under : - , 

Functional Members 

1. Shri R. Narayanen. Chairman. LlC 

2. Shri C· R.Thakore, Managing Director, LlC . 
3. Vacant w.e.f. 1-12-1986 (Mg. Director. L1C) 

Ex-Officio Members 

4. Shri A. K Pandya, Add\. Secy. trnsurance) 

5. Sbr;' Asbok Goenka. Cha.irman, General Insurance Corpn. 

6. Shri M . .T. Pherwani t Chairman, Uait Tr~st of India. . . 
7. Shri S. S. Nadkllrni, Chairman, Industria). DevclopDlt'nt Dank of 

India. 
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Non-Official Mcmbe/,j· 

8. Sbri Alak Ghosh, Prufessor of Economics, Calcutta University, 
Calcutta., 

9. Sbri G· Ramanojam,Prni4errt. INTUt. 

JO Vacant 

11. Vaca~t " 

12. Vacant, 

13. Vacant 

14. Vacant 
i.~ 

.15. ' Vacant 

16. Vaeant 

1.8 It has been stated that c,ut of 7, posh of non-official Members ~n. 
tbe Board. 2 .postsare reserved for the emplOyees of the Corporation .but 
the Government is Dot conaidering to filt up these.posts at prestnt. Action 
is in hand to .fill theremaining 5 vacancies of non-offichtl Members and I 
vacancy of the Manitging Director. 

1.9. The Committee have been informed that in "he present Board of 
, Directors of the Corporation thore is no member belonging to Scheduled 
CastelSchedulcd Tribe: communit. However. the matter relating to suit-
able repro'lentation from.Sched uled Caste . and Scheduled Tribe comm u-
Ditiei as non-official Members in the Board pf Directors is under active 
consideration of the Goverotnen't. 

1.10. It has beell further stJtcd th;lt in considering Dominations for 
appointments to the vdcancics on the Board or Directors of LIC. due con-
sideration 1S given infer-JIll tl) th.e representation- of SClST, candid aiel 
subject to the availability of suitable nominees. Tbe Committee h'ave been 
informed that there h\vc been SCIS r nominations on the Board of Direc--
tors of the Corporation botween -1974 and J980. ElabotatlD& it further, 
the Ministry of Finance (D.:ptt. of Economic. Affairs) have atated lbat io 
tbe CODteXt df rcur,aoisalion of LlC, there were only otBcial Director. on 
the Board durio, 1981-13. The Department of Economic Affairs, Miolstry 
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of Finance had considered certain SC/ST names in 1984 but these were oot 
approved by the Government fina!ly. The Goverftment were considering 
someoames for inclusion in the Board of Directors of the Corporation, 

1.1 t. When the Committee desired to know the reaction of Govern-
ment to the suggestion that one SCjST member should be appOinted in the 
Board of Directors of LIC, the Secretary, Ministry of Finance relllied dur-
ing evidence as under :-

"We personally and as a Department do believe that -there 
sbould Qe a' Sebeduled C~llte and Scheduled Tribe Member. 
We agree to your suggestion. It is a very good sugges-
tion," 

1.12. Tbe Committee note tbat the Life Insurance Corpol fti9n ~ct of 
1956 provides for not exceeding 16 Members on tbe Board of J)lrector, of 
tbe Corporation .. At present tbere arc 8 Members on the Board or Directors 
but lIone of tbem belo~g'i to SCjST, The Committee have bten informed 
that In 1984 the Department of Economic Affairs of the MinistrY,of Finance 

~ had' considered names of'certain SC/ST persons for appointment on the Board 
of Directors but tbese n,ames were D.ot approved· by the Government finally. 
Tbe·Commlttee were 81so informed, that the Governmelltwere considering 

. some names for inclusion in the Board of Directors of the Corporation. 
During evidence, the Secretllry. Ministry of . Finance also agreed to the sug-
gestion oUbe Committee tbat one SC/ST member should be appointed in tbe 
Board of DirectorS"of tbe Life Insurance Corporation. 

The Committee recommend tbat as a matter of policy at least one person 
belonging to SqST must be appointed 00 the Board of Directors of Life 
hsurance Corporation of India with a view to sare·guard tbe interests of SCI 
ST employees. The Committee are "surprised to note that in 1984 names of 
certain SC/ST persons were considered by the Ministry of l<'ina~ce for 
appointment on tbe Board of .Dir.ectors but finally no one was appointed by 
tbe Government. The Committee firmly believe tbat with sincere aDd con-
«rted efforts it should not be difficu.Jt to find a suitable nominee from amon-
gst Scbeduled Castes/&heduled Tribes for appointment on tbe Board of 
Directors. . 

Tbe Committee, WOUld, tberefore, ute the Gover~ment to. cnsure tb~t at 
least one Director from amongst the' Scbednled Castes/Scbeduled. Tribes is 
appOinted 00 tbe Board of Direcrors of LIC at tbe earliest opportunity. 



ChAPtER It 

• RESERVATIONS 

A.Reservation Order/.and Jssu~ uf Directil'es 

,. 
2.1. The Depart'ment of Economic Affairs in the Mioistryof Finance 

have been following striotly the qovernmeot of India j~structions relating 
to the implementation of reservation order-s for SCs/STs issued by the Mini-
stry of Home Affairs/Ministry of Personnel, Training & Administrative 
Reforms/Bureau of Public Enterprises etc. from time to time .. 

. . ' 
2·2. T)le CommIttee have been informed in a nole that the instruc-

tions regarding reservations in the matter of recruitment of SC/ST candi-
dates at 12!~" and 5% rcspcctlv~ly were. issued to aJ' offices of LIe by their 
Central Office in the year 1965 following advice received to this effect from 
the Ministry of Finance. The communication from tl1e Mini,try warDot 
in the nature of a 'Directive ~ut was a sug!cf>led course of action and was 
oot very strictly complied by the LlC, in 1971 after re.ceiving Cabinet 
approval, the Home Mloi~try issued instructions to the Bureau of Public 
Enterprises which in I urn sent out a circular exhortiDg all public secLor 
undertakings to adopt the Government" .pollCY regarding reservations and 
maintenance of the roster system in recruitment and· promotion. The 
Directive received from Government was, however, Dot Clear on the appli-
cation of the roster to the Divisions of LIe comprising more than one 
State. For this reason, clarification was ~ought on this and similar matt~rs 
from BPE. The instructions for maintenance of rOlters finally came 10 be 
issued by the LlCafter obtaining the approval of their Services and Budget 
Committees in the year 1972. 

2.3. When tht Committee desired to know as to wben the LIC recei-
ved instructions regarding' the implementation of reservation orden and 
the maintenance of rosters etc and When these instructions were issued by 
them to the various Zooal and Divisional offices of the Corporation. the, 

. Chairman, Life 1nsurance Corporatioo of India replied during evidence as 
UDder :-

"On 7-12-1964 we bad received a letter from the Ministry tell-
ing us about the reservations tbat we sbould have. But it Wat 

s. 
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~. indicated that we should give preference to Scheduled Caroles 
and Tribes candidates for ttie reservatiooll-12!% anu S% res-
pectively. These instructions bad been issued by us in January, 
1965. This was. 1 must say. I!ot strictly complied with b~causl!. 
00 special efforts were made. but only preferenc. was to ~e 
given. In' J 971, we received the draft directive (rom the Govern-
ment. We have sooght elaritication you m'uy call ft a directive 
because the terminology used here is t· Draft Directive". When • .. 
we reccl.ved the clarification. we issued "our instructions on 
2-9-72 We s'tarted implementin, it from 1972. bee,ause'rolter 
points started 'from 1~72 only.", 

2.4. Inthis context, another witness informed the Committee lhat,the 
Question' o'f issuing directives to the public Undertakings was decided in 
1968 It"was decided that the exact warding ~f the directive should be 
framed by the Bu'rcuu of Public Enterprises in cQn!lullation with the MiDi-
stries concerned. The witness slated that the Mimstry of Finance received 
the Presidential Directi~es from the Burcau of Entt'rprises in Febtuary, 
1971. The Ml11istry lhen sent these directives to the Lie of India on 
9-3-1971 and the Life Insurancl! CorpomttoD· received these .directives on 
17th March, 1971. 

2.5. When asked what action was laken by LIe after tbey received 
the,e instructions. the Chairman. Lie of Indla'ioformed the Committee 
,during evidene; tbat though_the Corporation received these instruc-
tions i'n March. 1971 but some clarifications were made because of over-
lapping of boundaries of sonie States and then the delailed in~truclions 
'w,ere issu.ed to the various offices of tho corporation on 2-9·72lay;ng dOWl1 
the roster forms and tbe procedure to be followed: 

. ' 

2.6, . During evid~ll(.'e the Committee pointed, out thut the Ministry of 
Finance receivetl a letter regarding the implementation of reservation ord~rs 
from the Ministry of Home Affairs inl964 but the Ministry Issued these 
instructions to. LlC in 1972 i.e, after a lapse of about 8 years. The Com-
mittee also pointed out that du.ring thi~ period a large number of SC/ST 
employees in LlC were deprived of th~ reservalion ~fits a.v81lable to 
them. In this regard .the Secretary, Ministry of "Fin,ance has,s~ated as 
under :--

"The 1964 instructions· were not 'clear. In 1968. the Cabin~t ' 
took a clear decision. Instruction, jn the nature of a dir,clive 
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we,e issued only in 1971. by Government. I think tflereia a 
lapse there. I amnotdefeDding it. But in 1971, after receiving 
thedire,tive, LIe took s~me time. TIle ·reference to ]964 is 
valid. Instructions were seDt to. BPE by Home Ministry in \971. 
On the final Cabinet decision it is the Home Ministry which 
issued tbe instruction.. After gettinR clarifications from 
Go~ernment, L1C ;~s"ed detailed guidelines in 1972. About the 
laps~ occurring betweeJl t 964 and 1972. I am not trying to offer 
an elcuse." 

. 2.7. The Committee have been informed during .vidence that the LIe 
received the Presidential Directive regarding implement:] tion of reservation 
orders in' March. 1971 but implem~nted the same w.d.2-9,72. The 
Committee pointed out that during this period a large number of SC 1ST 
employees had been deprived of seeking employment and getting promo-
tion in the LIC. The Committee desired to know' as to how the LlC of 
lodia will clear the backlog ·of SC/ST vacancies for the af-oresaid 
period. 

2.8. In this connection. the Secretary. Ministry of Fipance gave Itn 
assurance that tbey will calculate the number of SCIS r vacancies lost du .. -
ing the period from March. 1971 to ·September. 1972 and'will give that 
number of vacancies to SC/ST as onc time measure. 

~.9. The Committee further wanted to know wh'o was re~ponsible for. 
not calculating the backlog from March, 1971· to September, 1972 a'nd in 
not clearing the same. The Secretary. Min;stry l?f'Pinance ~tated as under.: 

··Wt will ask the LIe to go into that and filt respon.~ibiJity lind 
take action. Though this happened long back. it is our duty 
to scc that those who are respon~ible. are asked to explain and 
the action is taken:~ 

flo. The Committee desired to know whether theSC/ST vaCjncies 
lost during the period from March, 1971 to September, 1972 had since been 
calculated and if 10, what was the number· of.uel; posts and how these 
posls were proposed to be tilled up. In a subsequent note furnished by tbe 
Ministry of Finance (Deptt. of Economic Affairs -In'lUfanCe Division) . the 
Committee bave been informed in a written note that :during the recently 
held joint discussions between the officials of the LIe and the Ministry nr 
finance. the methods proposed to be adopted for calculating the lihortfall 
of SC/ST ~ere e xamiued. It was de~i(kd in the joint di8cus~ion that ill 

. . -
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tife Insuranc.e Corporation the shortfall for the years 1971-72, and 1972·73 
should bearrivcd at by applying the percentage reservation of 15% and 
71% respectively fot'SCs/STs to the total recruitment, From the figures 
so obtained. the actual number of SC/sr recruited during the said period 
should be deducted' and the residue wou)J. constitute the shortfall for· 
which special recruitment would be resorted to. This would be a one time 
exercise. 

¥ 

2,11. The Committee have further been informed that LIC ~as 
calculated the shortfall for the period 1971-72 aDd 1972-73 which is as 
under :-

Class 0/ Post 

I 
11 

III 

IV 

SC 

7 
111 

524 

T()[al Short/all' .. 
ST 

... 4 
57 

366 

57 

2.12. It has also been stated in the note that LIC has apportioned the' 
aforesaid shortfall to its five. zoneS and has instructed each Zonal Office to 
undertake. special recruitment exercisest9 fiill up the shortfall ofSC/ST in. 
each category of posts in. th.eir respective Zones. 

2.13. The committee have been informed in a Dote that the present 
percentages of the reservations made in favour of the sC/sr in respect of 

. posts filled by direct recruitment on all India basis and posts filled by 
promotions are as follows :-

(j) Posts filled by direct recruitment: 

By opl'n competition 

Percentage of rese nat ion 

SC· ST 

15% 7~% Asper 
40 point 
Rost~r. 
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Direct Recruitment to Group 
B. C &. D (Class II. ClaFS III 
&. IV) posts normally attract-
ing candidates from a loca-
lity or a region. 

(ii) PosIsfilled by promotion: 

(a) Through limited depart-
mental competitive 
examination. in Group' 
C and D (Class Ill. 
IV) in Grades or 
Services in which the 
element of· direct rec-
ruitment. if any. does 
not exceed 66 i%· 

(b) By selection from 
Group B (Class II) to. 
the lowut rung or 
category in Group A 
(Class I) and in Groups 
B. C and D (Class II. 
Ill. IV) posts. in grades 
or services in which 
the element of direct 
recruitment. if anY. 
does not exceed 66 
i%· ~ 

As per the 100 point ros-
ter (in proportion to the 
population of . SC/ST in 
the respective Statesl 
Territories). 

SC ST 

IS~ 7i% 

J5% 7i% 

2.14. As regards the categories of POllts which have beeD exempted 
from tbe purview of the reservation orders in the LIe of India. tbe Commi-
ttee have been iDformed in a written reply tbat in case or promotion with-
in Class I posts i. e. above the Cadre of A.A;O· reservation order. are not 
applicable in tbe Corporation. The scales of pay of CI8ss J posts which 
have been exempted fcom the purview of reservation orders are as 
under: 
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1. (i) ZoDti) MIlD8'lenJCbiefs <a) O,JinQty Sctl/~ 
of D~partment at Cen- ft... 3725-125.4350 
IraJ Otlice· 

(jj) Chief Engineer/ Chief (b) Selection Scale 
Architect Rs. 4100- 125-4600 

2. m Deputy Zonal Manager/ ") 
Senior Divisional Mana- I 
gers and Secretaries! I 
Actuarits/ Accountants I 
at Central Officc I Rs. 3245~llo-3685 

I 115-3WO 
I 

(ii) Deputy Chief Enlincers/ I 
Deputy Chicf Architects J 

3. (0 Divisional Managcrs ") 
and Secretaricsl Actua- I 
ries/ Accountants at the I 
Zonal Offices/Deputy I 
Secretaries (A &. 1)/ ( 

Dcputy Secretariesl I Rs. 1715-105-3450 
Deputy Accountants at I 
the Central office. I 

I 
(jj) Superintending Eogi- I 

neers/Senior Surveyors I 
of Works/S~nior Archi- I 
tects. J 

4. (j) ASllistant Divisional ") 
Managus/Senior Branch I Rs. 2250·)00·3250 
Managers and Alsiltant I 
Secretariesl Assistant I 
Actuaries/ As~istant I 
Accountaats at the Cen· I 
Iral Office and Zonnl 
Office. 
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lil) Executive Engineers/ I 
Surveyors of Works/ I 
Deputy Senior Archi- I 
tectS. I 

5. 0) Branch Managers/ Ad- I 
mi,oJ.trativcQffiI;ers. I Rs .. J62STIOO·2925 

(ii) Auistant Executive I 
Eoai~rs/ Assi .. lan t sur' I 
veyon of Works/ Archi- I 
tects. J 

2.15. The ComQliUee have further been informed that. there are no 
posts in the LIe of India to which reservation orders have ~~t been made 
applicable on account of any agreement or understanding with the 
Employees Unions or any other reasons, 

2.16. The committee note that the LlC received the Presidential Dlre-
ctlves reaardloK ImplementalTon of reservation orders in Marcb, 1971 but 
these orders were made appUcable w.e.f. 2 Septemb~r, 1971. Tbe CommIttee 
wanted to know who was responsible for not calculating the back~og from 
March, 1971. to September, 1972, and in not cleafing the same To thll, 
tbe Secretary, Ministry of Finance stated duriog evidence, "We will ask tbe 
LlC to go Into that and Ox responsibility and take action," Tbe C~mmltlee 
feel tbat tbe de.ay of nearly H yeau in implementio& tbe relervatlo~ or •• ,. 
by tbe Life Ins.rance Corporatioo of lodia after the receipt of the Presldeot-
ial Dlredlns bas deprived maoy sels r employees of their due opportunity 
of gettinl ser,lce/promotion 10 th! Corporatioo. Tbe Committee recommead 
tbat IS per the assuranc~ liven by the Secretary, Mioistry of FiDaoce durlDg 
e,ideaee, responsibility abonld be lixed 00 the defaulting oJlicers Itlld action 
takeo .,.inat tholle who "ere responsible for delaying the implementlon of 
reaenation orders both for recruitment and promotion in Uc. 

2.17 The Committee note tbat tbe Secretary, Ministry of }'lalDce 
laYe all .ssurance durlog evidence tbat tbey will calculate the .8mber of SCI 
ST Y8caDcie~ which ""re lost during tbe period from March, 1971 to Septe-
mber. 1971 daring wblch period presidential Dlrecti'es regarding reservatioa 
orders were Dot , .. plewented and will live tbltt namber of ,acaacies to Sche. 
daled Caatea/Scheduled 'frlbes as one time measure. Tbe CDmmittee bue 
beea laforaaecl in. subsequent Dote furolsbeJ by tbe Ministry of FIDnce 
fDeptt.· of F.eooomic Alfalra-Iasurance Di,ialoa) tbat tbe Damber of tile 
afore .. Id SC/Sr,acaDclea te be IIlIed have alrerdy beeD calcDlated 08 tbe 



basis of 15% reservation for'Scbeduled Castes and 7~ % for Scbeduled Tribes 
to tbe total recruitment made durin& tbat period. It bal also been stated tbat 
tbe net sbortfalll of SC/~ T vacancies for tbe period 1971-72 and 1972-73 
after deducting tbe number of SCjST persons recruited during this period 
is a~ under' ~ 

Class of Post 

I 

II 

III 
IV 

Total Sbortfall 

SC ST 

7 4 
III 57 

524 366 

57 

I The Committee bave furtber been inrormed tbat the L1C has now app-
ortioned tbis sbortfall to all its Zonal Offices and eacb Zonal Office bas been 
instructed to hold special recruitment to fiJI tbp tbe sbortfall of SCs/STs in 
eacb cate&ory of posts in tbeir respective Zones. 

Tbe Committee recommend tbat tbe Corporation sbould take immediate 
measures to ensure tbat its Zonal Offices fill up thes~ vacancies immediately 
by making special recruitment. Tbe·outcome of tbe measures taken to 611 
up tbese vacancies including special recruitment by each Zonal Office of the 
Corporation may be Intimated to tbe Committee.' 

B. Liaison ojfic('r and Cell 

2.18. In a note submitted by the Ministry of Finance Deptt. ofECi:ono-
mic Affairs-Insurance Division) the Commit,ee bave been informed tbat 
a reservation cell has been set up in tbe life Jnsurance Corporation of India 
to look after the interests ofSC/ST employees. Similarly, these Cells have 
alsobeen set up in all the five Zonal Offices of the life Insurance Corpor-
ation. 

2.19. The reservation Cell working in the LIC is performing aU the 
functions related to the matters concerniog Schc::duled Castes and Scheduled . 
Tribes. The main functions of this Cell are as under :-

(i) To ensure due compliance of orders of reservation Issued from 
time to time in favour of SCI and ST. i 



(il) i~ ensure prompt disposal of the grievances or sC/sr eOip-
loyces; 

(iii) To scrutinise and consolidate statcwise data in respect of all 
offices under tbeir control in the prescribed proforma circulated 
by the Oovernment from time to time: 

(iv) To assist the Liaisop Officer to discharge his duties effectively. 

2.20 Regarding the number of persons working in the reservation 
Cell in tbe Central Office of the Corporation, the Committee have .been in-
formed that at present the Cell consists of 4 persons. There is ODe Assis-
tant Administrative Officer, one Higher Grade Assistant (HOA), One 
Record Clerk and one Typist in the Cell. The Assistant Administrative 
Officer (AA/O) working in this Cell belongs to Scheduled Caste. 

2.21 Each of the ceJls functioning in the Western Zonal office and the 
Southern Zonal office of the Corporation h manned by one officer of tbe 
rank of AAO and One Disher Orade As,tt. The AAO working in the Wes-
tern Zonal office belongs to tbe Scheduled Caste Community. 

2.22 The Eastern Zonal office of the Corporation consists of one 
AAO. two H.O.As and one Assistant. Out of them one H.G.A. belongs 
to Scheduled Caste. 

2.23. In so far as the composition of the Cells in the Northern 
Zonal office and Ceotral Zooal office of the Corporation is concerned, the 
Committee have been informed tbat each of these cells are, manned by 
one A.A.O., one H.O.A. aod one Record Clerk. The A·A.O. working in 
tbe Central Zonal office ot tbe Corporation belongs to Scbeduled Caste. 

2.24 In reply to a questicn, the Committee have been informed that 
Liaison officers have been appointed both in the Central office as well as in 
the Zonal office oftbe Corporation. 

2.25 Tbe Liason officer appointed to look after the reservation work 
in the L1C is responsible for: 

(j) Ensuring due compliance by the appointing authorities of tbe 
orders and instructions pertaining to the roserva tion of vacJ.ocie, 
in favour of Scheduled Castes and Scheduled Tribes and other 
benefits a~missible to them; 
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(ii) Submission of tbe Statement ,showing the total Dumber. of emp· 
loyees and the number of Scbeduled Castes- ilnd Sc4~duled 

Tribes amongst them and the statement showing the number of 
,reser\ed vacancies filled by members .Scbeduled Castes/-
Scheduled Tribes in L.l.C. of India by each appoiD,ting authority 
in the Corporation; 

,(iii) Scrutinisiol and consolidating the above annual statements; 

(Iv) Issuing a certificate to the effect that the proposal for dereserv-
ation bas been made with his full knowledge and CtlDcucrCDcei 

(v) 'Eesuring the ext~nsion of necessary assistance to the Commis-
sioner for Scheduled Castes and Scheduled Tribes in :tbe 
investigation of ,complaints received by the Commissioner in 
regard to service matters and in the collection of information 
for his annual report. 

(vi) 

(vii) 

,Conducting annual inspection of the rosters maintained in al1 
tbe Offices under the control of the office to wbich the Liaison 
efficer belongs with a view to ensure proper implementation of 
the reservation orders. 

Supplying other information. answering questions and queries 
and clearing doubts in regard to the matter by reservation 
orders;, 

'(viii) Attending to the grievunces of SC/ST employees. 

2.26 When asked how mlny times the Liaison Officers in the L1C met 
during tbe last 3 years to discuss the matters of common interest. the 
Committee have b~en informed that no formal meeting of .the LiaisoD 
Officers has been convened at the Central Office of the Corporation. 
However. when the Zonal Liaison Officer visits Cent~al Office and tbe 
Divisional Offices. al\ problems relating to sels rare discu8s.ed by bim with 
biacOllDtcrpart8 in those offices. 

2.27 Regarding the periodical meetings of the Liaison officers. tbe 
'Chairman, LIC infolmed the Committee during eVidence as under:-

"In the past no formal meetiogs of the Liaison Officers have 
takon place but in the futuro we will cnsure'tbat formal meetings 
of tbe liaison officers take place." 
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2.28 In this context, the Secretary, Ministry of Finance haa stated 
as under:-

"I think that this is a point on which we have periodical meet-
ings. This is the statutory responsibility that once in It quarter, 
The GeneTal Management should have a meeting to review and 
work." 

2.29 The Committee have been informed in a written note al uDder : 
"In the Insurance DiVision, there a sl'parate section viz. Insur-
ance:' V. which is responsible inter-alia for watching the imple-
mentation of Government of India orders regarding reservationl 
for and employment .of Scheduled Castes and Scheduled Tribes 
in the LIC." 

I 
2.30 During evidence. the Committee enquired about the Staff strcD-

gth of the Section looking after the implementation of reservation orden 
in the Ministry of Finance (Deptt. of Economic Affairs-Insurance Divi-
sion). They also enquired whether some other duties had also beea 
llfiiloed to thois sectioll. In this context. the Secretary Ministry of FjDance 
eAplained the position as under :-

,. This section has got one Section officer. oue dealing Assistant. 
one UDC, one toc and one peon. The Section dOes handle 
other cluties also, for eXAmple, official language and personnel 
matter of GIC. Because of the shortage of staft', it does handle 
other fUDctions. If tbere are instructions that there should be 
separate staff only for watching reservation. the same will be 
examined." 

231 In reply to a question whether one SC or ST officer had been 
included in the reservation Section, the representatives of the ministry of 
Finance informed the Committee that until recently one Under Secretary 
was in-charge of tbis Section who belonged to the reserved community. 
But now a Deputy Secretary who aho beloogs to the reserved community -
has been entrusted to look afto:r the reservation work. 

2.31 When asked w hethel a separate cell had been set up in tbe 
Ministry of Finance (Oeptt. of Economic Affairs- Insurance Division) 
to look after the reservation work, the Secretary. Ministrv of Finance 
has stated that at present no such Cell existed in the Ministry. The Secre-
tar), bas further Italed as under:-
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"Wo should have a separate section fully devoted to tbat. We 
are under the impression that LIC should have the strength. 
We will have to recruit a separate section." 

2.33 When the Committee wuntnd to know why no separate cell had 
been set up in tbe Ministry of Finance when there were clear instructions 
of the Government in this regard, the Secrctary, Ministry of Finance bas 
stated as under :-

"There is no separate section. Wc plead guilty. That is all I 
can say.'.' 

2.34 The witness gave an assurance to thc Committee that if tbc 
instructions provides for creating a separate cell to look after tbe imple-
mClltion of reser·vation orders then a Cell will ·be set up in tbe Ministry 
of Financc also. 

2.35 When the Committee desired to know from whicb date the 
Government of India instructions regarding tbe creation of a separate 
Cell would be implemented by tbe Ministry of Finance, tbe Secretary of 
the 'Ministry has stated as under: 

"In the Banking Division, tbere is separate cell. We bave to 
review the position in the regard to tbe Insurance Division. 
1 have to verify the posillon. I.admit tbat I bave not verificd 
the position." 

The Secretary, Ministry of Finance futber added: 

"We will have to consult tbe Cabinet becausc for everY post 
we will . have to go to tbe Cabinet. We will go to the Cabinet 

. get it cleared. I am now taking this decision because of your 
instructions. We did Dot interpret it previously as "cllclusive" 
job. We will have to take orders. There is a shortage of staff 
bec~use . we have been asked to cut 10% of the staff·" 

2.36. The Secretary has given the following assurance to the Com-
mittee ~uriDg evidence: 

"The. proposalwil1 go tomorrow. I thank, you will kindly 
leave.me the discretion of how many people tbat we should 
have. We may not require all the people. Ttl;s is a Platter of 
internal management." 
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. 2.37 In a subsequent note furnished to the Committee. the Mi.uistry 
of Finance (Deptt. of Economic Affairs -Insurance Division) have informed 
that the process of setting up a separate cell in the Insurance Division to 
look after the implementatioDof reservation orders relating to SCslSTI 
in tlie Insurance industry bas alr~ady been set in motion. Since this iavo-
Ives creation of additional POltl, consultations are being initiated with tbe 
cQncerned Departments. It bas been staled, tbatit is Dot possible to 
indicate the euct date when tbe cell will start fUDctioning. The rank of 
the liaison Officer to be Incbarge of this Cell will be that of a Deputy 
Secretary. 

1.38 The Committee arc surprised to note tbat during tbe last 3 years 
the Liaison Officers of tbe Central Office, Bombay and tbose of the flve 
Zonal Offices of the LlC bad not beld even a single meeting to discus. tbe 
matters of common interest on reservations like InterpretatioD of reservalioD 
rules and tbe problems concerning implementation or the reservation orderl. 
Even no formal meeting of tbe Liaison Officers bas ever been conYened by 
thc CeDtral Office of tbe Corporation to discuss the problems relatlDa to 
Scbeduled Castes and Scbeduled Tribes. 

The Committee, tberefore, recommend that the Liaison Officers 01 tbe 
uriou. offices of the LtC sbould hold meetings frequently and at leaat once 
in six months to dlsCUIS tbe matters of common interest relating to the Imple-
~entation of tbe policy of reservation. 

1.39 The Committee oote that In tbe Insuraoce Dhillon ortbe Mini-
stry of Finauce, Oeptt. Of Economic <\ffalrs, there is a separate seetion 
wbicb is responsible inter-alia for watcblng the Implementation of Govero-
ment of India orders regarding reservations lor, and employment of, Scbedu-
led Castes and Scheduled Tribes la the LlC. 

In reply to tbe question why no separate Cell had been set "p In the 
Ministry of Finance wben there were clear Instructions of ~be Governmeat 
in this regarel, tbe Secretary, Ministry of Financ.e conceded during otllcial 
evidence that "there is no separate section. We plead guilty." He Iurther 
stated tbat in tbls regard he will have to consult tbe Cabinet. aa no post can 
be created unless the proposal therefor is cleared by tbe CabiDet. He aasu-
red the Committee to send tbe proposal for creatloa of tbe posts to let up a 
aeparate cell to the Cabinet on the follo'ting day. The Committee bope tbat 
the Ministry of Jiance JIIU~t lJan lot dured tile pr()fo~al for clt.lieln of 
POlts for the cell fl1lm the C.biDet now. 11lf CemmlUee carPfltly feel th' 
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the Interelts 01 SC/ST emt-Io1ees 01 tbe Corporation can better be sifeguar-
dedODly',," ."'.Ite cell Is set up hi the Ministry. 

:]i ... e ....... ,tlunfon, . Pe,COBlBtIId tltata .. parate,eell ,Utlerdle 
...... e·.f • ....,:8e ... etuy ,pte(eraltJ.y _.-.10& to.8CI&T .• lI.adlJeset 
..... die MA.iltryrof 'innce (Deptt, of Eee ... lcAtfalrs-IDIU ...... ,J)I'J· 
.. )~.~ .. l,..lbte,toe .. re daecempllanee or 'tbeorien,or,reee.,..-
.n:lertlC.4ST ..... 4H .... ·thne to tbae .... to look intotlae.,rlewaae..or 
SC/ST lD~e LIfe,a..nnce O' .... tl_ ·of lInd., T_~""eeU .... y 
he ear¥ed..-ont from • .,01 dieexllttag·std·"lthout,attilllit'oB'on;tlle plel 
of creltiDI Dew postl. 



CItAl'TER Itr 
RECRUITMENT AND PROMOTIONS 

A'. Ruru;tme"t Jlroc~d""e 

3.1. Abou-t tlJe.o proeedure folloftd CGr tec:roitrdWlltt ofp.r ..... 1ft 
V8'f'toUS cete,Mits oCt posls 'itt the Llf. IGluraJRJe 'Corporattolt 'Of ladle, the 
Committee bave been informed as under :-

··J{~croitment,to tire- lowest' rung 'of class J Pblti' (A\40) 'is made 
on all India buis'aod is' uade'l'tmn at tbeCeetrarOl6ee, IfOrrr-
bay. Recruitment to class JJ post. (Apprentico Development 
0ftIcers)is dODe '.t' me' DjoyisionalleYef. IIeor"'ttnent to Class 
I'll 1tft't'I' lV'posts is' done at t11e Divisonl Inet. 1b~ procedure 
fur recruitment to all tkese posts'is"a, ftyJlo'N'l : 

(1) Determination' of tbe number of ncancies itt~ch cad. ej 

(2) Invitin, applications tbrough AdVertisement in tbe news-
papers llnd througb' Employment Exchan~.. Where tbe 
recruitment is of All India nature (such as recruitment of 
Assistant Administrative Officers). advertisements are ,iven 
in papers havinaAIi India, circulation. Where the number 

of vacancies is very small, the recruitment is made by invit-
ing applicationli througb Employment Ixcbaoaes only. 

(3) A, .rittca :pre.recru"lDeot;te",: is col\duoled,Mld ther candi-
dates who are successful in tbe written test arecaUed.for 
an interview. 

(4)' T he Candidates, after quaJirying in tbeifttel'Yiew are requi-
red to undergtl medical eumination. The'selected candi-
dates who arC' found medfcaJl~ ft't; arC' appointed to tbe" 
respective' posts. 

(5) ,lit Class IV, only for tlre'pent of Peons, a test'in the reaio-
nal laquale' is beld' followtld -.:". tbeimttview and medi-
ca! :namination; For olihr post.; ill Chtai IV, only inter-
view atrd' medica. examination' 11'8' beltl'tb select .uitabl~ 
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candidates. If a round· of r~cruitment does not yield 
sufficient number of SC/ST candidates to fill the reserved 
vacancies, a special recruitment drive is conducted for SCI 
ST candidates exclusively". 

3.2. In reply' to a question whether the appointing authorities indica- . 
ted tbe precise reasons for tbe rejection of the Scheduled Caste and 
Scheduled Tribe candidates to the Employment Exchanges so as to 
facilitate the latter in sponsoring the right type of candidates belonging 
to these communities, the Committee have been informed tb at this was 

not being done in tbe LlC· 

3.3. When a sim~lar question was asked by the Committee during 
evidence. tile Cbairman, LIe of India stated as under :-

.. 

.. My rep~y initially is 'No' ,and I will live you the reasoos. The 
eligibility conditions for recruilment are communicated to tbe 
Employment Exchanges. For tbese candidates we give \0 per 
cent weigbtage also. that i'J to say, the eligibility conditions or 
standards arc 'lowered tban tbat of the general candidates. 
Interviews are also held separately. Now. we can communicate 
to tbe candMates. as to bow many of them did not qualify in 
the written test, tbe number of candi'dates who could not qualify 
in the interview and the total number of people who could not 
qualify and so on. This might help in improving their sponsor-
ship of the candidates. But we have so far not done it but 1 
do understand that this is, the desire of the Committee. We 
shaH do it." 

3-.4. In this 't:ontext, tbe Secretary, Ministry of Finance has stated as 
under :-

"The point you have made is corree.. These instructions have 
to be issued to all tbe undertakings, so that whenever they reject 
SC/ST candid~tes. they state the reasons, and inform the 
Employment Exchanges, so tbat tbe latter take action accord-
ingly. I think Home Ministry also should be informed. We 
sbou14 tell tb~ Labour Ministry as well. because normally they 
arc rejectibg people in a routine man~er. Many people come 
for these jobs. but in the case of SC and ST candidates, we 
should pinpoint tbeir deficiencies, so that the may coine back, 
after correcting them!" 
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).5 the Committee have' been informed in a . note furl1ished by the 
Ministry of Finance (Deptt. of Economic Affairs-lnlurance Division) that 
L1C have instructed their recruitina offices to undertake an analysis of the 
reasons for the rejection of sC/sr ,candidates pinpointinl the deficiencies 
noted in them and to keep the sponsoring employment exchangeR apprised 
in tbis regard so as to enable them to sponsor the' right type of candidates 
for vacancies to be filled in later; 

3.6. The Committee pointed out tbat in Life Insurance Corporation 
of India the appointment/interview letters issued to the candidates were 
not sent by registered post. The Committee wanted t9 know as to bow it 
was ensured that all candidates received these letters in time and no sucb 
letter was lost in transit. In tbis connection, tbe Ministry of Finance 
(Deptt. of Economic Affairs) bave informed that for recruitment to Class I 
cadre, interview letters are posted under certificate of posting. Appoint-
ment letters are sent by registered post. 

However, for recruitment to otber categories, initially, the letters for 
interview/appointment are sent by ordin~ry post. In case of non-response 
from SCIST candidates, to such letters, then, letters are sent by Registered 
Post. 

3.7. About sending the interview/appointment letters by registered 
post, the Chairman, Life Insurance Corporation of India has informed the 
Committee during evidence that lb. Corporation has DOW decided to send 
these letters to the candidates, by registered post In this context, the 
Secretary, Ministry of Finance has stated as under :-

I "It is because some cost of postage is involved that we are not 
doing it. Now for aU candidates. we wiJl do it." 

3.8. The Committee pointed ou.t tbat out of 150 candidateB to whom 
appointmeat letters were sent by LIC only 130' candidates Joined the ler-
vices of tbe Corporation and the remaining candidates may not bave recei-
ved the appointment letters. The Committee enquired whetber tbe Cor-
poration tried to ascertain the rea,ons as to why the remaining 20 candi-
dates did not join tbe service. The Cbairman, Lie bas stated in this regard 
that tbe reason for not joining the service may be because either tbe pOlt 
may not be suitable for tbem or tbey may have got lome other job olac-
where· 



3.9. The Committee suggested that all interview/appointment letters 
should b;: sent to the gcneral candidatts as well al the SC/ST candidates 
by registered post only. 

3.10. It has been stated in a subsequent note furnished to the Commi-
ttee that all the recruitina offices' have been directed to send letters of 
interview/appointment for all posts by registered mail to all the candidates 
including Scheduled Castes and Scheduled Tribes. 

3.11. When asked w hat was the mio'.vlB po.iod of ootice given to 
the-Scheduled Caste/Scheduicd Tube caDdidates., for appearing io aD 
interyiew as well aB for joining the assignment after sel"1i6>8, tbe,Commi-
Hoc have been informed that normally, for recruitment to Class. III and IV 
cad_. a minimum period of 15 days nQt.ico is . ~vca from the date..or 
roceipt of call1eUer for interview/appointment. For recrwtmeot toC. 
I (AAO). the period of notice varies from 15 to 30. days or sometime. OVeD 

more if requests are made by the selected can<iidatea to.eJLleno tbe porin 
for joining the service. If the request is made for postponement of inter-
view. such req\.lests are granted provided it fiLs in with tbe s.l1bsequent 
dates of interview and a candidate is interviewed accordiD&ly. 

3.12. Regarding holding of separate interview of Se/ST candidates, 
the Committee have been informed that Scheduled Caste and Scheduled 
Tribe candidates are interviewed OD separate dates and in separate blocks, 
i. e. other than, the day on which general candidates are interviewed. . 

3.13. However, in reply to another question the Ministry of Finance 
(Deptt. of "Economic Affairs-Insurance -Division) informed the Committee 
subsequently as follow :-

"SC/ST candidates are interviewed separately either at the 
beginning or at the end of tbe programme for interview. If the 
number of SCIST candidates to be interviewed 'is large, separate 
day for interview is fixed." 

3.14. In this connection, the Committee asked .the..Miwltry of,Fiulice 
(D.eptt. of Economic Affairs-Insurance Divi.ion) dwing o.videocc to reo 
cODcile both the aforesaid replies which w.,re contradictory in .natur.e. Tbe 
Secretary. Minislry of Finance gave tbe. following, as~uraDce to the 
Committee: 

"We will have it ona,separate day-.The.si\irit of tbejDstr.-
tions is that we should have a sitting on a loparatf' d~. We 
will follow it." 
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3. I~. The Miniitry of Finance (Deptt. of Economic Affairs-Insurance 
Division) informed the Committee in a note scbsequcntly that by way of 
implementation of tbe above assurance given to the Committee, the LIC 
have issued orders thal interviews for SCIST candidates, both in tbe matter 
of rec(uitment as well as promotion mUst be held on separate days i.e. OD 
days other than those during which general candidates are interviewed for 
recruitment/promotion. 

3.16. The following statement showing the total number of candidates 
recruited during 1·4·1-971 to 31·3·1972 and 1-4·1972 to 31·3·1973 aDd the 
Dumber of SC/ST candidates among tbem bas been furnished to the 
Committee: 
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3.17 When asked to Itate the number of Sportsman/women who were 
given preference in recruitment in Lie-in each cateaory of POlt durin. each 
of tbe last 3 years and tbe number of SCIST amona tbem, tbe followin, 
information bas been furnisbed to tbe Committee:- . 

• 
Yeor 

1983-84 

.1984-85 

1985-86 

SC ST 

1 

3.18 The Cbairman. LIC of India hal informed the Committee dur-
iog evidence that there is no set procedure in the Corporatioo ror recruit-
ing casual labour. It has been stated that these casuallabeurera are rec-
ruited in case of emergency. Any persoo wbo il found suilable is recruited 
as a casual labour· If necessary, the lame person can be appointed again 
as a casual labour. The LlC do not maintain any panel or tbe calual 
labourers. The Committee have been informed that the casual labourers 
are appointed for a period of 45 days or more. According to a decilion 
given by the Industrial Tribunal if a oasuallabour works for· more than 89 
days then bis services are to be regularised. The Committee bave been 
informed that some SC/ST persons were also appointed against the tem-
porary po!>ts. However, the practice of recruiting casual labour in LlC 
was stopped in 1979. 

3.19 The Committee inquired regarding the total number of persons 
recruited on temporary basis for a period of 45 days and those whose ser-
vices were regularised after a period of 89 days from 1972 to J979 and the 
number of SC/ST appointed in each year in the Corporation. The MinistrY 
of Finance (Deptt. of Economic Affairs-Insurance Division) have stated 
that the 8tatistics in this regard have not been maintained by the office. of 
the LIC. 

3.20 As reaard8 tbe procedure followed in regard to tbe Confirma-
tion of employees in tbe LlC, the Ministry of Finance (Deptt. of economic 
Affairs-Insurance Division) have informed the Committee that 8taff regula-
tion8 of LIC stipulate that an employee promoted to a higber cadre i. 
treated on probation in tbat higber post for a period of one year in the case 
of prom·otions to posts belonging to Class I and II and 6 montb8 in other 
cases provided, however, tbat the competent authority !Day in its di,cretiop 
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e1teDdtheperied or probatioa, but in, nocaq,the total periotl'or probation 
exQeed ;-

(0 in thercaseofl promotion to ... 2 years,: 
posts belonamg to elauu' 
I and II. 

Oi) in other cases. I year. 

3.21 When asked how much time was normally taken iD'tile-eonfir-
malion of employees, tbe Committee bave been informed that confirmation 
depends upon satisfactory performance as reflected in periodical Confi-
dential.Reports obtained during 'the probationary period. and'specific 
re.emmetldationlt' of-tbe-reporttnj-aml' reviewiD,auttlortttes. 

3.22 Reaardiil,tb'e'normal time takeD' inE:tC'fOr tbt'coDfi~mation 
of ·employees. tbe 'Chairman 'of tiJe'CorpGration hItS informed tHe'C6mmittee 
"'U'Dder :-

"In .the case of Class I offtcers, the pr~ationary period is one 
year. If tbe reports are not satisfactory, tbe. probationary 
period Can be·extended by another six months or one year or to 
a maximum of two years. After two yoars, either the man gets 
confirmed in that cadre or goes back. In the case of cla68 III, 
tbe probationary period is six months. If it is found that his 
work record ii. not alright, his probationary. period. is el.tended 
to one year. After one year, a- positive decision is taken 
whether he continues in tbe promotion cadre.-ofsoeaback." 

He further added :-

"There are different authorities laid down who are tbe appoint-
ing authorities.. Those ofth:c bealers who are designated as the 
-appointing authorities only can confirm tbem. Tbese cases &0 
to the respective aUl·horitios.·· 

3.23 Tlte Committeelrave been infur:uod th'at the Lile' lilsurance 
Corporation of India is implementing orders of tbo. Government onadla 
[Mini.try of Home Affairs O. M. No. 111/70 Estt. (SCT) dated 31-7.70] in 
reprd to olchaDle of vaCllllCie& between SC/SToin .tbelast year to.w hich 
tboreservod vaeauoies are carried forward. 

3.24 In reply to a question as to bow maDY Sched1il~d'Caate candi· 
dales were appointed in vacancies reserved for Scheduled Tribes and vice-
versa during the years 1983. J984 and 1985. tbe following information bas 
been furnisbed to the Committee :-
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19&3-84 

1984-S~ 

1985-86 

ST candidates "ppointed 
B,ainst SC vacancies. 

---------+-
10 

J3 

-, g 

SC candidates appointed 
aaainst ST vacancies 

25 
9 

23 

3.25 In reply to a question whetberlhere,wuany .,reement between 
the Man8,ement of the Life Insurance Corporation of Jndia and tbe emplo-
yees associations unions in regard to recruitment/promotions etc. and. if 
so, wbetber it affected the implementation of reservation orders or other-
wise affected the interests of SC!ST· employees of the Corporation. tbe 
Committee have been infol'lDed lbat die ·Corporation does nol enter into 
any a,reement with any of the Unions! Associations in the matter of recruit-
ment or promotions. 

3.26 In so rar as the special recruitment is concerned. tbe following 
statement indicating the number of special recruitment. made (or Scbedu-
led.Calites and SchedAlled Tribes in tbe,LIC and the. number of posts filled 
on the ba.is of such recruitments duriGg l-9!t3-84, 1984-85 and J985-86 bas 
been furnisbed to the Committee :-
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t21 Regardinl the immediate and effective steps taken by the Mini. 
Ilry of Finance to augment tho represenlation of Scheduled Casles and 
Scheduled Tribes in tbe services of Life Insusance Corporation of India 
according to the quotas reserved for them in variouB cateaories of posts, 
the Ministry of Financo (Deptt. of Economic Affairs-Inlurance Division) 
have informed the Committee in a note as follows :-

"The following steps have been taken by the Insurance Division 
to augment the representation of Scheduled Castes and Schedu. 
led Tribes in the services of the L1C according to the quotas 
reserved for them in various categories of posts, namely: 

(i) AU policy circulars regarding implementation of rele.-va. 
tion received from MiDistry of Home Affairs etc. are cir. 
culated to tbe L1C for speedy implementation. Tbe 
LlC are asked to acknowledge 'receipt of thelie instruc· 
tions. 

(ii) The LlC are Bending perio4ical statements regard in, tbe 
recruitment and reservations for SCs/STs in their 
offices. 

(iii) The representations received from tbe SC/ST employees, 
their asaociations or tbe Honourable Members of Parlia· 
ment arc examined expeditiously, by this Division and 
wherever necessary, Lie is directed to take the rtmedial 
action. 

(iv) A representative of tbe Insurance Division is generally 
prescnt during the course of visits of the Parliamentary 
Committee on the Welfare of SCs/STs to tbe various Offices 

. of the LlC to ascertain the position of reservations. 

(v) The Life Insurance Corporation of India bave been asked 
to appoint Liaison Officers of a high level in all tbe Zonal 
Offices whenever this was not done by them earlier. This 
is being done to enable the Insurance Division to keep a 
clole watch for proper implementation of tbe Government 
orders in the matter· 

(vi) In.truetions have been issued to Lie to include an offieer 
from SC/ST category in all tbe DPCs and Selection Commi-
ttees constituted/proposed to be constituted, while prOcell-
in, any recruitmeDtl/interviews etc.·t 
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3.28 In this coilDection, the Additional Secretary, Ministry of 

Finance informed the Committee during evidence as under ;-

"In addition to the steps that have earlier been indicated, we 
have now drawn up a cIJmpletc programme of different divi-
sional offices and zonal offices of LlCwhu will go and cbeck tbe 
roster maintenance and compliance, of iustractions'on a periodic 
basis; and wbateverdefects will come tIl ,our. notice will be 
pointed out to the manapmeot f.or rcctificatioD. This pro-
grllmme will start from the ~cond half of the December and 
this will be on a continuing basis." 

3.29 Tbe Committee oote that tbe 4Ppoiotiol autborities in Life Innr-
aace Corporation orIndi. do Dot indicate tbe prec:ise reUOM for the rejection 
of SC/ST candidates to the Employment Excbange whicb could facilitate 
tbe latter in sponsoring io foture tbe rigbt type of candl.ates "elonliDI to 
tbne,cammuultles .. During e"iclen£e, the- Cbai.IMD,iIIIC Jexpnssed certain 
ditficultiesio .ahing tbe.reasoos for the rejeetionof SCfST candidates to 
tbe Employment Exchanges. Howe"er, the Committee ,_lYe been ioformed 
subsequently that the LlC have no" issued instructions to their recruiting 
otfices to undertake 80 aoalysis of tlae rellBOllS of tllepeJection of SC/ST 
candidates pinpointing the deftoieneies noted ·itttbem and to keep tbe spon-
soring : Hmployment Exch81lles apprised In this relard· so as to enable tbem 
... pensort,.e rilht type' or candidates 'or theftealtleswtllch are to be filled 
in future. 

The Committee hope tbat in future ,the recruitillioffices in tbe Life 
IDsur.ace Corporation of India will strictly adhere to the iastroctions issued 
by Central office of the CorporatioD and the .,pointi... autboritles "ill 
In,ariably convey to Employment Exchanges tbe precise reasons for tbe 
rnjldieD,ofSclaeduled CasteIlSi:bed8ied ifribe, auilidaees so 8S to enable 
; ...... tospGllsor for fature ,,_aneies right IJpe of GUIlUdates from these 
eommanltles. 

3.30 The Secretary. Ministry of Fina ace assured tbe Cominittee 
during eddence tbat the Miniltry of Finance will issue instructions to all the 
p_iic,Undertakillis under its control that wheae.er tbe ~ppoiatinl autbori-
ties reject tbe SC/ST eaadidates tbey should eoD",yreasons for rejection 
of tbese euclidates to tJle Em,loyment Exdlal\lelso Lllat tbe latter may 
Iponsor for future ncaocJes tbe ript type aC SC/::;T Qlldidatel. 
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TIle COdHDlttee, reeollllllftltttlaat a, prGIDised by the Secretary. d ...... 
emll!IIce'th'e Mlmst"., of Ftaaoce ......... ' i.a., if not already dODe tb. a_-
'aid instructions immediately to an tbe public undertaldDgs under its co .. roi 
and fumlsb a copy tbereof to tbe Committee. 

3.31 Tbe Committee are anbappy to note tbat in Life Insurance Corpo-
....... ,of IncHa tbe appointment/inter'riew letters Issaed to the eaudidates 
were not sent by registered post due to which receipt of Jetter. in time by 
an tbe candidates coald not be ensured. Tbere was also possibility of some 
ollth letter. Wag 10. I.,transit resultl.g in tbe loss of opportaDlty to 
"1IIlJ' dasemag SCiST candidates to get tbe employment for no faalt OB 

tbeir part. ......, Mlnhdry;of Finance (Departmet of Economic Affalrs-Inlur-
aace Division) bue Informed tbe Committee in a subsequent note tbat aU tbe 
recruiting omces of tbe Corporation bne since been directed to send 
letti!rs of appolntment/iltterYl"" for all posts by registered mail to all tbe 
candidates Including tile Scbeduled Caste/Scbeduled Tribe candidates. 1 be 
Committee bope tbat In future all tbe recruiting offices of tbe Corporation 
will stricti), adhere to tbe Instructions issued to tbem in tbis reaard and 
aU'lippolntmentlfnter'riew letters would be sent to tbe Scheduled' Caste/Sehe-
duledTrlbe eamHdates only by registered post. 

332.. Secreta". Minim, of Fin.nee (Deptt. of Economic Affalrs-
l ...... oe Dhillon) 8lRredt" Committee daring evidence tbat in future 
iDllle, S&'ST eudldatu will be latenlle"ed on separate dates and In .ep-
ahlte bloekli i.e. OII'a •• , other tben tbe day on wblcb general candidates 
are'lltter.iewed. The Coauatttee ba.e alse been I .... ormed tllat by w.y of 
hilplementation of the .foresaid .a.lurance ghen to the Committee tbe LIC 
""e air.)' Illued or_rs t .. t Intenlews of SC/ST candidatel. both In tbe 
.. at&ell of recruitment I. well a. promotion mUlt be beld on leperate days 
(an4 not mere by separate littings) I e. on days otber tban those durin& 
wbleh lenera. candinates are Intenle"ed for recruitmeDt/promotion. 

The Committee trast tbat.1 per the assarance gi,en to the Committee 
tbe SC/ST candidates in tbe Life InsuraDce Corporation of India' "III Invarl· 
ably be intenlewed on leparate dates and in separate blocks i.e. on a day 
otber than tbe day on wbich lenera. candldaies are iDterviewed 10 tbat 
Intenlewing body II promlncntly aware oflbe need for judgiug tbe SC/ST 
candidates by relaxed Itandards. 

B. Ruruitment BoardslDeparlmelltd Promotion Committees 

3.33' The Committee has been informed that the Compositioll of the 
Recruitment Boards/Departmental Promotion Cemmiltces in Life Insu-
rance Corporation of India has been provided in Regulation 7(ii) of LlC 
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Staff Regulations. 1960. According to this Regulations. in makiD' telee-
tion aDd promotion, the appointins autbority a,.i.ted by tbe Committocs 
proscribed herein below: 

(I) Posts belonging to Class 1 : 

(a) Posts in the cadre of Zonal Manalers and above or equiulent 
cadres-Executive Committee. 

(b) Posts in the cadres of Deputy Zonal MaDaler/Sr. Divisional 
Manager, Divisional Maoaaer and equivalent cadrel-Cbairman 
and three Officers not below tbe rank of Zonal Manager. 

(c) Po,ts in the cadres of Assistant Divisional Manager/Sr. Brancb 
Manager and equivalent cadres-Managing Director and three 
Officers not below the rank of Zonal Manaler. 

(d) Posts in the cadres of Administrative Officer/Branch Manaaer and 
equivalent ..:adres-Three Officers not below the r,nk of Zonal 
Manager. 

(e) Other posts in Class I-One Officer not below the rank of Dy-
Zonal.Manager and two Officers not below the ranle of Divisional 

• Manager-at least one of whom will be from the Central Office. 
But in case of A A.O·s ca~rc which is the lowest Officer's cadre 
in'the beirarchy. Chairman constitute. a Committee of experts 
like retired Executives. retired lAS Officers etc. One SC/ST 
member is also included in tbe Committee drawn from .tired lAS 
cadre or Senior Government Officials, retired or existing if avail-
able. 

(if) POSH belong;n~ to Class II: 

On~ Officor of the Zonal Office not below the rank of A.sistant 
Divisonal Manager aod two Officers not below the rank of (Admi-
nistrative Officers) from the Divisional Offices. 

(iii) Posts belonging to Class 111 : 

(a) Supuintendents-.. One Officer not below the rank of a Divisional 
Manager and two Officers not below tbe rank of Aasistallt Divi-
sional Managers. 
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(b) Higher Grade Assistants and Section Heads-

One Officer not bt:low the rank of Assistant Divisional Maaa,er 
and two Officers not below tbe rank of Administrative omeen. 

(c) Assi.rtants, Record Clerks and oth"r simi/fir Po,tS:-

Three Officers not below the raak otAdmioistrativc Office,.. 

(iv) Post in Class IV . 

One Officer not below the rank of Administrative Officer and two 
I • OTficers not beta" tbe raok of A.isteDt Administrative 

. 'Officer. 

3.34 In reply to a question tbe Committee'hal'C been inforlMCl th.t 
one SC/ST is Included in all Rearuitment Board'/Departmental Promodeo 
Committees. It has been stated that instruotioM havemn ialued to·.U1M 
offices of LYC to ensure that a SCI iT Officer of the reqlliaite raukmll8t,. 
included in all such Recruitment BoardslDPCs ~recruttfnl/promClti"l 
authorities to po~ts to which reservation apply. 

3.35 In response to a specific query regarding illctusion ofone'SC/ST 
officer in all Interview Committee/Recruitment Boards, the Miniltry of 
Finance (Department of Economic Affairs -Insuranoe 'Division 11la'Ye infor-
med the Committee in a note that'tbey'bad iuued a directl" to lile in 
May, h86 requiring them to include the 'SC/ST member in"a11 
Interview Boards whether SC/ST candidates are interviewed 
or oot. 

3.36 In tbis connection, when the C"..ommitteeasked during evidence 
whether Ooc me:TIber from SC/ST Community was included in the inter-
view Board while interviewing the SC/ST candidates, the Chairman Life 
Insuraace Corporation of India replied in the atTairmative. He informed 
tbe Committee that earlier the SC/ST member was included only at the 
time of interviewing the candidatea belongin, to the reaerved commuai· 
ties but from February, 1986 onwards the Corporation bas started havin, 
one SC/ST member in tbe interview Board even wben the ieneral category 
candidates are interviewed. 

3·37 The Ministry of Finance (Department of Economic Atrairs-
Jnsurance Division) have further intimated the Committee that OD 20th 
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February, 1986 the Central Office of the LIC issued a circular containin, 
the instructions issued to all Zonal and Divisional Offices of LIC to ensure 
Ibat one SC/ST officer of the· requisite rank must be included in all the 
Recruitment Boards/Departmental Promotion Committees . 

. When asked how many sittings of DPe were held during the last 3 
years and in how many such sittings a SC/ST officer was associated with 
the OPC and what was his rank: the Committee have been informed in a 
note that one sitting of OPC for each category of employees is generally 
held annually and 8 member from the SC/ST of the appropriate rank 
according to the promotion rt'gulations is co-opted in the Committee. 

3.38 The Committee note th~t In Life Insurance Corporation of India 
one person belonging to Scheduled Caste/Scheduled Tribe is murlably 
Included In an Recruitment Boards/Departmental Promotion Committee •. 
The Chairman. LlC of India Infurmed the Committee during evidence that 
earlier such SC/sT member was Included only at the time of interviewing tlte 
candidates helonllng to the reserved communities but from February. 1986 
onward the Corporation has started baving one SC/ST member in tbe Inter-
view Board even when only the general category candidate·s are Int~rvl"ed. 

The Committee need bardly empha~ise that the LlC should strictly 
adhere to the directive issued by the Ministry of Finance and ensnre that 
at least one Person belonging to Scheduled Caste/Scheduled Tribe is al"a,.. 
Included In all Cecroltmeot Hoards/Departmental Promotion Committees In 
their Central/ZonallDd Divisional offices, irrnspectlve of the fact whether 
they are interviewing SC/ST candidates or leneral candld.tel IO.S to ensare 
tbat SC/ST candidates are judged by relaxed staDdards aDd Dot by the staDd-
ards by which tbe general candidates are Judged .. 

C. Concessions/Relaxations 

3.:W In a note furDished by the M:·' :~try of Finance (Department of 
EcoMmic Affairs-Insurance Division) it has beeD stated that the follow-
ing concessions/relaX1tions are provided to the SC/ST Condidates by the 
Life Insurance Corporation ·of India at the time of recruitment :-

() Age limJt : 

(2) ApplicQtiQII fees 

Relaxation in upper age limit by 
5 years. 

No application fees for SC/ST candi-
cates. 



(3) Rctlaxatioll of uperience/Qua/ificuti(}" : 

Relaxation of 10 p~rcent marks on each of the three counts ot 
eligibility, viz., educational qualifications, pre-recruitment 
test and interview. While, minimum percentaae of marks are 
fixed for being eligible to apply bay. 50% in Graduation POllt 
graouation for general Candidates only paiS Class is aUowed 
for SC/ST. 

(4) For recruitment to Class 1 in AAO's cadre, a mere pass in 
Graduation/Post Graduation is sufficient for SC/ST cand&dales 
to be considered eligible to apply. 

(5) Nnmber of candidates to be calleelfor the pre-recrl,Jitm'nt 
testJinlerview in relat ion to the vacancies ;-

All eligible se/sr candidates a~ per the relaxed standards 
are called for interview/test. In case of general cateaory 
candidates, only limited number as decided by the competent 
authority (say 10 times tbe number of vacancies for test and 
five times the number of vacancies for interview), arc 
called. 

(6) T. A For SCI ST Candidates: All SCIS r cllndidates called 
for interview are paid Second Class Railway fare for to and 
fro journey provided the place of interview falls outside the 
candidates' headquarters. 

3.40 In reply to a question what concessioll~/relaxations were given 
to Scheduled Castes/Scheduled Tribes while con~idering them for promo-
tion, the Committee bave been informed that all eligible SC/ST employees 
as per relaxed standards arc catled for interview. In case of general calc-
gory candidatee, only five times the number of vacancies are called for 
interview. The minimum marks prescribed for a pass in the Departmen-
tal Test in respect of SC/ST candidates is 40 marks in a Section/Paper as 
alainlt the 50 marks for general category candidates. 

3.41 The Committee have also beeD informed that for tbe purpose 
of selection of sC/sr candidates, a separate panel of eligible SC/ST candi-
dates is prepared 00 tbe basis of marks obtained for QU1Ili6catioDs, lenio-
rity, and wor" record. Tberearter, candidates in tbis panel are iatervic-
wed loparately. On the basis of the markl obtained by the 



SC/ST candidates the qualifications, seniority. work record and interview. 
the promotioD Com'miltee prepares,a select list for those who bave secured 
not less thaD 47 marks oa the aforesaid four counts, or not less than the 
aggregate marks aained by the last candidate selected in the general cate-
gory ifhis marks are less than 47, without insisting on any mi.nimum marks 
under anyofsel~ction including int~rview. However, tbe candidate's work 
record must not be below average. 

3.42 Tbe Committee Dote tbat in Life Insnrance Corporation of India 
Sdtedaled Caste/Scbed ... Tribe candidates are giTen certain concessions! 
,elallations bodl. i. cue oII41rec:t reeruitmeut and promotions. Tbese con-
cessions/relaxatious include rel.utioa ill age aad qaalUIC1ltlon, assessment 
wltb relaxed staudards aDd paymeot of second Class railway return fare 
wIIeDe .. tlte,.· come for wrUteo test/iotef'flew. Tb e Committee bave no doubt 
tll.t if tbese coocesstna/,elaxatleDl are implem~nted by tbe LIC botb in 
letter • .,. spirit a lood namber' of Scheduled Caste and Scheduled Tribe 
C ....... te. would be .nilable for tbe releYed \'Bcanties. 

D. Employment Notices/Adpertisements 

3.43 The Committee have been informed in a note furnished by the 
Ministry of Finance (Department of Economic Affairs-Insurance Division) 
that the LIC invites applications I for fillin& up the vacancies in its various 
categories of posts (i) through Employment Exchanges and (ii) through 
advertiscmcnts in ncwspapers on all India levcJ. It has bcen stated that 
aft reserved vacancies including the carried forward vacancies 
are notified in the advertisement. If the response to tbe 
first notifi~ation/advertiscmeDt was inadequate from tbe SC/ST candidates. 
the CorporatioD makes a fresh reference to the Employment Exchange and 
tbe recognised AssoJ:)iations for the welfare of SC!ST. Besideli, if tbe number 
or carry forward vacancies is large or if it is more than 20 in the case of 
rccuitmcnt of Assistant Administrative Officers cadre, a fresh advertise-
ment is made exclusively for SC/ST candidates. 

It has been stated that in computing the numbe'r of Vacancies rese-
rved for Scheduled Caltes and Scbeduled Tribes both the current as well 
as carry (o£ward vacancies arc taken into account. 

3.-44. The Committee have been informed that normally all the rese. 
rYed peats are ad'YCrtiscd throu8h Newspapers and the concerned Employ-



!nebt ~llcbaqes alid the number of leserved vltOBncies so botified. includes 
tbe carried foPtYU'd SC/ST vau;ucioa from the pre.Yious recruitment 
years. 

3A5· It has been stated tbat the exact number of posts reserved for 
SebeduledCanes and Scheduled Tribes are specified in the advertisement 
or in the requisitions sent to the Employment Exchanges. 

3.46. A statement indicatina. the total Dumber of posts ad~ertised in 
each category of posts in the LIC during each of the last three yearl, the 
total number of c.andidates. reCJiuited on the basis of sucbadvertisements 
aDd the number of SC/ST candidates among them has been furnisbed to 
tbe.Committee aDd is as UDder :-

Year 

1913-84 

1985-86 

Cadre 

I 

11 
III 

tv 

I 
II 

III 
IV 

I 

II 

III 
-IV 

Total . Total SC lUc-
vacan- No. ruited 
cies Re-
adver- cruited 

.. 

tised 

(I) 

85 

li67 

2691 

522 

(2) 
110 

40 

798 

2532 

615 

150 
J396 948 

2755 2669 

697 819 

(3) 

198 

1465 

3147 
668 

81 

1531 

2~ 

763 

IV 
136 

424 

1Q8 

23 
203 

370 
187 

32 

144 

418 

141 

ST Rec-
ruited 

5 
44 

126 

47 

II 
38 

223 
61 

12 

38 

171 

57 

Remarks 



Sit. (I) 25 vacancies advertised in Feb. 1982 (CAAO·CAS) 

• 

60 vacanciel advertised in Junc, 1982 (AAOS) 

(2) 120 vacancies advertised in J unc, 83 

28 vacancies ~dvcrtised in March' 84 
(Actuarially qualified AAOS) 

(+additional vacancics 
sanctioned by adminis-
trative decision) (AA-
OS) 

(3) 120 vacancies advertiscd in Nov. '84 . (+additional vacancies 

50 vacancics advertised in JUne '84 

5 vacancies advertised in Nov. '84 

sanctioned by adminis-
trative decision) (A'A-
OS) 

(+ additional vacancics 
of CAS incrcased by 
admn. decision (AAO-
CAS) 

(+an additional vacan-
cies of Asstt. Enlineer) 
was incrcased by ad-
man. decision (Asst. 
Enginccrs). 

3.47. The another statement furnished to thc Committee showing tbe 
dates when the lasl advertisements for filling up the technical posts like 
Chartered Accountants and Engineers etc· in tbe Ufc Insurance Corpora-
tion of India was issued and.thc num}\er of Scheduled Ca&tes and Sche-
duled Tribes recruited on the basis of these advertisements is as under :-

Technical Posts 
in Class I 

Chartcrcd 
Accountants 

Assistant 
Enlineers 
(AAO) 

Datc of Last 
Advertisement 

June, 1984 

Nov., -1984 

SC 
Recruited 

ST 
Recruited 



.. 

Actuarially 
qualified 
(AOS) 

39 

Sept .. 1985 

3.48. The Ministry of Finance (Department of Economic Affairs-In-
surance Division) have informed the Committee in a note that the vacan-
cies reaerved for Scheduled Castes and Scheduled Tribe. are not announced 
over All India Radio. It has been stated that the suggestion made by study 
Group II of the Committee which visited the LlC on 28th June. 1986 to 
announce the vacancies reserved for Scheduled Castes and Scheduled 
Tribes over the All India Radio and Television was still being examined. 

3.49. However, subsequently, the Committee was informed that tbe 
aforesaid suggestion made by the Study Group. II of tbe Committee has 
hince been accepted and the Central Office of LIe has now issued instruc-
tions to their all recruiting offices to endorse the copies of advertisements 
to the Director of Doordarshan and to tbe authorities of AIR to live 
pUblicity to the recruitment of SCIST candidates and to the all India and 
local SC/ST NB LIe Employees Welf.ue Association vide Circular Ref. 
PersIA. No. 3705/ASP/86 dated 10th September, 1986. 

3.50 The Chairman. L1C of [ndia informed tbe Committee during 
evidence that advertisements for filling up various posts are issued ill News-
papers. Earlier. copies of advertisements were not sent to local MPs/ 
ML).s but very recently the Corporation had taken a decision tbat copiea 
of Advertisements should also be sent to them. . 

3.51 In reply to a question the Committee have beeD informed that 
copies of advertisements are also lent to tbe recognised All India Ailioci-
ations of Scheduled Castes and Scheduled Tribes. 

3.51 The Committee are happy to note that ~ugRestlon made by Study 
Group 11 or the Parliamentary Committee on the Welfare of Scheduled Ca.· 
tn aDd Scheduled Tribes to anDounce tbe ncancfes reserved for Scbeduled 
Caates/Scheduled Tribes o,er the All India Radio aad Tele,l.ion ba •• ince 
been accepted and the deCialon ha. been communicated to all olricn of the 
CorporatioD on 10.986 vide Circular Ref: PER/A.N. 3705/ASP/86 The 
Committee fartber note that 1111 the Recrultlug Oft'lces or the CorporatlOD 

. hue allO been a.ked to eadone copies of the ad,ertisement to tile Diredor of 
Doortlanbaa and to tbe authorities or All ladla Radio to II,e publicity to tile 
recraltment of Scbeduled Ca.te/Scbeduled Tribe caudldate.. Tbe Cbalr.aa, 
LlC iaformed tbe Committee durlq eddence that earlier copies of advertise· 
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ments were not sent to local MPsjMLAI bat ft1'y recently the Corperatloll . 
bas taken a dee_Ion tbat copies of advertisements sbould also be ..... n. 
them. 

The 'Committee recommend that wltb a vle'W to II,e 1rI'epD1ldty of vac· 
auel. rellervedror Sdaeduled Ca"ea/Scbeduled 'Ttlb .. , 1IIe LIC lboull1 also 
led eoples of advertise ments to Members of tbe Parnanmrtll1 Comml«ee 
08 tbe Welfare of Ctbeduled Tribes bealdes the local Scheduled Cawte/Scbe-
doted'Tribes MPs, MLAs as already declbd. The Committee do 'hope 'that 
aner luch wide publicity of reserved vacancies and tbelr announcement over 
Aft and'TeleTisloD SC/ST caDdldates Iivia,ID remote anas of tbe COUDtry 
would also respond to tbese adverti!lements In good Dumber. 

E. Promotions 

3.53. In regard to the procedure followed for promotion or em-
ployees to various categories of posts in the Life Insurance Corporation of 
India, the Ministry of Fin"nce (Department of Economic Affairs-
Insurance Division) have informed the Committee in a note that for pro-
motion of staff in Class III and Class IV posts in LIC a panel of all e!ili. 
bleemployees is prepared on the basis of total marks obtained on all the 
three counts viz. (i) qualification (15 Marks) (Ii) seniority (15 \' arks) aod 
wOI'k ,Record (40 Marks). Out ot this panel, candidates in order .of merit 
equal to not more than five times the Dumber of vacancies are called for 
interview before the Promotion Committees formcdby tbe competeot 
authority for selection of candidates, 



3.54. It has also been stated that the promotion Committe., after 
interviewing tbe candidates, prepares a ranking list on tbe bali. of'total 
marks secured by tbe candidate for qualification, seniority. Confid.ntial 
Report and interview. Maximum marks for interview is 30. Actual 
selection and appointment against tbe sanctioned va~anciel made by the 
promoting authority from the rankins list in order of merit. 

3.55. About the methods adopted for promotion of employees in the 
LlC. the Chairman, LIe of India has informed the Committee durin. 
evidence that in LIC promotions are made by two metbods, one by 
seniority and the other by test. Promotions by seniority are made only 
in tbe officers' category. In calc of other categories, promotions are 
made by holding tesh. In tbese categories of posts tbere :is no automatic 
promotion and certain standards are applied for promotion. For tbe 
posts other than the officers category, interView, work-record and quali-
fication are taken into consideration for promoting tbe employees. Tbe 
Chairman, LIC stated further that by and large the reserved POlt. are 
fill~ up on the basis of promotion. While filling tbese post~ the roster 
points are being followed in the Corporation. The Chairman. LlC baa 
further clarified the point regardiog promotion by test as follow. :-

"Even in tbe General category, those who do not pa.s are nol 
promoted. Similarly, some may not pas. in tbe Scbeduled 
Castes and Scheduled Tribes category and tbey would nol be 
promoted. Wbenever tbe question of dereaetvation comes, 
we order a fresh interview and some are eligible and we have 
promoted them." 

3.56 Regarding the procedure followed for promotion of employe .. 
in the Corporation in Class II cadre the Committee bave been informed 
as follows :-

"Promotion relates to the number of sanctioned vacanci ••. 
Applications from eligible Development Officer. are invited 
by notification. The . eligible Development Officers are 
considered for promotion in tbe followin, three catelories :-

0) Those belonging to SC/ST; 

Oi) Those Officers who have completed a service of twenty 
years and above; 

(Iii) Otber eligible Development Officers." . 



3.57. The follQ.wigg 

Statement s!towing the p~ber of p.eF~oWl {1!omotedduri~g J983-,4. 1914-85 an~ t~S-86 in varioUf 

categ~jes of pqsts in ~e '..ife Ins¥aace C~~llOratiqn of IadJa fnd ~e ng~er a~ perccntap of 

ss:4eduled Cll!t~kheduled '!ri!Jes alQenpt ~heJD. . 

Total No. of SJ:hCc:hde4 Castes . . . 
~pJpy~, p~omoted. Numb" fcrs:cnta,e 

1 1983-84 2 3 

CI~I 

Ot~r than low~t fUas-

Lo1fest rung in tbe rank of AAQJABM(~) 745 44 5.9 

Class II 
Claa, III U36 . -

Cla.s IV (Excludiq. Sweeper!) 31 

ClaJl I 
~lh.fr ~n Ipw.lst rnps· 

Lo1!~ runl in tht f!Dk of AJO/ABM em 353 
Clawn 
Class III IS43 

Class IV (&cludinl Swcc"r~) 1 
Clan IV (Sweepers) 

19,.w!j 

194 

11 

~ 

111 

J 

7.6 

28.9 

1.1 

,I.I 
JQO 

-

Scbed~e4 T~bes 
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~.SfL The Committee wanted to know in how many cases adverse 
remarks made in the Annual Confidential Reports of SC/ST employees in 
Groups Band C have come to notice during the last 3 years and whether 
the Ie adverse remarks were communicated to the Se/ST employees of the 
Corporation. The Committee also desired to know as to how many 
SC/ST employees in Group Band C have been denied promotion in LIC 
durin. the la.t 3 years because of adv"rse remarks in their Confidential 
Ileportl. In this connection, ,he Ministry of Finance (Department of 
Economic Affairs-Insurance Division) have informed the Committee in a 
note as foJlowl :-

"Lie has so far not been following the practice of communi-
catin, advers~ remarks in the character role entries of its 
employees and it would be time consuming to compile the 
information after the necessary analysis as the same would be 
available in the Divisional Offices of the Corporation which 
number 58 aDd are spread through out the country." 

3.59. The Committee desired to know whether those se/sT candi· 
ciste. who compsteted with the general candidates in the test were treated 
a,linlt the reserved category or their names were included in tbe general 
select list. To this, the Chairman, LIC of India has replied that two 
leparate selection Jists are prepared, one for tbegeneral candidates ana 
the other for SC/ST candidates. If a selST candidate competes with 
th~ leneral catelory candiddtes he will be considered against the reselved 

vacaocy according to the roster point. 
• 

3.60 Tbe Committee are constrained to note that there is a bil sbort-
lalllo the matter of promotJon of SC/ST employees In different categories 
of posh In the LIC of India. The number and percentage of SC/ST 'emp. 
loy .. s promoted during the last 3 years i.e. 1983.84, 1984-85 and 19ls-86 
II Dot latilfactory. In 1983-84 in Class I posts out of a total number of '45 
_ployeel who are promoted tbe number of Scbeduled Caste and Scbeduled 

-Tribe aDdidates was only 44 and 2 respectively. Tbe per~entage of promo-
tion of tb.le candidates to the total promotions made in tbis category was 
OIIly ~.9 and 0.3 re'pectinly. In tbe same year in Class III, tbe number 01 
SC/ST candidatel who were promoted wall also negligible. In 
tbla ... telory out of 2536 employees promoted only 194 were Scbednled 
Caste and 139 Scheduled Tribe employees aod tbeir perceotage was ooly '.6 

~ 
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IDel ~.5 relpectlvely. Dur1D11984-85 also tbe number of SC/ST emplo,eet 
wbo were I"en promotion is mucb below tbe required peruntage. In Cia •• 
I, out of 353 caodidates ooly 3S Scbedured Castes and S Scheduled Tribes 
were promoted. tllefr respedive percentages being 1.; and 1.4 only. DariDI 
tbe .ame year 10 Class Ill, out of IS48 employees only 178 Scbeduled Ca.tel 
aud S6 Scbeduled Tribes were promoted and tbeir percentaae wa. 11.5 aod 
3.6 respectively. Similarly durin!: 1985-86, out of 616 total employ eel 
promoted. 46 were Scbeduled Castes and 7 Stheduled Tribes wblcb ~m" to 
only 7.5% and 1 1'10 only. Similarly. in Class III. out of 2405 employees 
wbo were liven promotion ooly 172 Scheduled Castes and '" ScbedDled 
Trlbel were promoted .nd tbeir respecti,e percentage was 7.2 and 1.'. Tbe 
Committee are sorprised to note that e'en in Class IV categories (excladlua 
sweeper.), ont of 77 employees wbo were gl,en promolion. only 13 Scbeduled 
Ca.tes ani 3 Scbeduled Tribes were promoted witb a percentale of 16.' aDd 
3.9 respectively. 

Tbe Committee recommend tbat tbe LIC sbould enlure tbat tbe order • 
.of reservatloD io promotioDs Il!sued from time to time by tbe DepartmeDt of 
PerlOnnel and Administrative Reforms/Bureau of Public Enterprisll are 
ri&ldly followed aDd liberal cODcessloD'I/relaxations alven to SC/ST emp-
loyees at tbe time of promotion so tbat all tbe vacancies relened for tbem 
are adually Oiled by tbe SCfST employees and the shortfalls are obUtera'ed 
at tbe earliest. 

3.61 Tbe Committee are surprised to note that the LIC b .. 10 far Dot 
been lollowinl tbe practice 01 communicating adverse remarks made iD tbe 
Annual Confidential Reports of its employees. Tbe Committee fan to uuder-
staDd as to bo" tbe. SC/ST employees In tbe LIC will come to knowabollt 
tbelr deBciellcies unlels the same are communicated to tbem. The pracllce 
01 eommunieatlnladverlC remarks made in the Annual Confidential Report. 
of tbe employees is well establlsbed everywhere and is Invariably followed 
by aU tbe Ministries/Departments of tbe Government of India. 

Tbe Committee recommend tbat the adverse remarks made In tbe AnDual 
CODBdential Reports of all SC/ST employees of tbe LlC should lovarlably 
be c:ommunleated to tbem so tbat tbey may come to know about tbelr dele'-
encie. all.d tben try to make improvements in the ftelds in wbicb tbeyare 
lackiDa· 

The Committee feel that tbis will help In increasing tbe cbaDces of pro-
motlou of SC/ST employees. partie ularly In those cases wllere promotioD 
Is made on the basis of seniority subject to fitness aad wbere tbe ADn.al 
CODOdential Reports earDed by tbe employees are of great Importa.ce. 



F. Suptrsessit ItS 

"362 ke,ardinJ the I~persession of SC/ST el1\ploYl)eB by the.,aeneral 
candiciates in the matter of promotiOll,on,tb balis of eeDiority lu.bject,to 
fitDOu, ahe Chairman, LIC of India .stated during.the evidence as under:-

"The seniority plays its part only .in the matter of .eli.gibility. 
It determines who are the "people who are eligible. But the 
promotion' takes place on the basis of examiDation and o( 
course. ,some people arc exempted from tesU. Basically it is 
not a question of promoting people only on the basis of seni-
ority. Secondly. the rOlter points arc aU fixed. 'It is not tbat 
tbe, general candidates supersedes anjboCly else. We lrave to 
bonour tbe roster system. If the Scheduled 'Castes/Scheali1ed 
Tribes people are available they should be taken. 'Otherwise, 
there ill no question of supersession on the basi. of seniority." 

".'6!\ "The Committee pointed out that there migbt be some tll'ltsiD 
1Vbte'h 'LICmighthavc elven promotion on the 'basis of. promotional teS'ls 
and intbis process'some senior SC/ST candidates might have been 'by 
p&llOli'bylhe genera1 category candidates. The ChaiTman,LIC'has c)ari'fied 
tbwpO'lnt as under :-

"T9ore ate two cat'tgoxies. One is thoac who ate V"y .. eoior 
aDd who are either Dot willing to .-p.pca.r in the test or hav.e net 
,paned the lest. For them. there.is a prcv,jaion tOexetDpt them 
from the test ,after a number of ,yeat's' service. EV.eD SelST 
candidates arc eligible to appear on the baais of interview and 
'work record." 

"3:64 In reply to a question asked by the Committee as to how many 
Scheduled Castes and Scheduled Tribes candidates have been supersea.d 
by the general c;andidates during each of the last three years in the matter 
'df promotion on the 'basis of seniority subje!;t tontness. and in which cate-
...,ties of ~t. the 'MlaNtry 'Ctf Fln'a,oce 'CDeptt. of Economic A'ffaln-
11llurROe l:>Wistoo' 'hue mr.rmed 'tha'tin the lint three -ynn 'DoSC15'T 
oanlWlAe1 'Were qpersetied by the "gCoeral candidstC'l inpromotii:ma1 "posts 
for Class III because there was a procedure according to which a 'leC'ODd 
interview was held for candidates of SCIST community not recommonded 
'by tbe fitst committee for 'promotion. 'By this proe-ess. it WBJ ensured that 
1be untid'lrtes Who were 1I0t recommended 'by tbe first Committe.ror 
-promotion, were giTena fair c1raoce to prove 'flreir m'm'itanbe set:on(f 
inte"ieW. Totre qo-..tt01l Or,DY superseasion baed on teDiorlty tfil Dot 
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uUerlM .... of. tk r.aatioo,proNided to SC/ST caodi6latoe- fa! alia ...... 
oCmaul. 

G. Mainten""c~ of BOilers 

3<65. 'lb. (i:ammi •• have boea iDt'.cnmrrd: that- r:oatcn are-- btiq: 
DMiblJliDadt in tile' Cifo laauranco Corpot'ati8n of India botb tbr'directl 
recruitment and promotion. 

3'.66 T'beMinistty of Finance (Deptt. of Economic AWaiTS-luur-
am:e Divis;on-)- bavtinfbrmed the-Committee- in' a note that inltructinJ-' 
relMdi. maiuteml~" of' rolterll' of vario... categories- of pelt&- in' I:.IC' 
WCf'e"l'eCefyed'ftomtbC'- Miuistry witb' their covering Itt~r No. 2(9)0.1 .... 
11170' datect' 9th MaTCh; 191J' a.dressed' to the then M anagiDI' Director' <Jf1 
LIe from the Under Secretary, IlJepartmeBt of R-eoYeDuc' and' IDluratK:e; 
Minilltry of Finance. This letter wal received by LIC on 17th Marcb. 
1911, 

1.67 The CommiUee wanted to know the exact date when the. LiI .. 
l .. uaou.~Qrl¥Hation of India received instructions from tbe Minj~try or, 
Pinance (Deptt. of Economic Affairs-Insurance DiviSion) regarding main-
tenance of rOlters for various categories of POlt. in tbe Corporation. In 
tN G'OIIectioD. th.Secrotary .. M~niatry of Finane.. stated durjog evidence 
a. follows:-

"TIbo iDltilluctiont welJe) r~i\o'.dby' the,Lifo laellfaace Corpo-
ration of India on 17 the March; 1971 aM foUQwioathat, these 
instructions were issued to all tbe offices of the LIe. They were 
i88iUltd.aarlicT!lwQ. The Home Mjni~try is&ued inst1'uctioos to 
tbe Bureau of BublkEntc.priscs ud .foJlow.ing that .. tho direc-
tive was seot. The directive was not clear on the application 
of~jtll,re .. etofsome oftho'LlC OJ'isionl, Therc{ore, 
l1ire cleriica"-e, were sougbt by,t;beLife.JolUlWlc Corpore&oion 
and theinltru£do86 for the ma.in'-n81ICO of-rolter., were·.fioaU11 
illuod bydbe LIe in 1972." 

3.68 It has been stated that tbe rosters maintained for recnri~ 
promotion to all cadres depict the reservations made in favour of SCI and 
s,Ut •. Tbo Liailea oftiCt,t for SC,/STI, a1· ·the. Zonal Ie-, el ce.ure- that 
... tbet:. aAKhoziliesin charae of tbe Divisions under their jurisdiction,iDS. 
~cUhc,roateu periodically and follow tbe.rules laid down ill tbi. repr.ct. 
Ceacr.al Otlicc.of Lie baJ issued instructions ao the Recruiting/promOllnl. 
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authorities to malre the roster position known to the representative./offlee . 
bearers of the SC/ST Welfare Association of the Corporation. The Audit 
and Inspection Department of LIC submits the Report on the Inspection 
of rosters to tbe respective Zonal Offices and instructions on corrective 
action in respect of tbe irregularities pointed out by the Audit and Inspe-
ction Department are given by the Zonal Offices. the Zonal Offices follow 
up with the Divisional Offices under their control so that the irregularities 
pointed out are corrected. 

3.69 As regards the inspection of rosters by the Liaison Officer the 
Committee have been informed that the rosters were inspected by the 
Liaison Officer either after each recruitment/promotion is completed or 
annually, depending on the number of recruitments/promotions conducted 
by the Corporation. The Liaison Officer signed the rosters after ,oing 
through the summary statement at the end. 

3.70 When asked what discrepanciell/shortcominis have been found 
in the maintenance of rosters in the LIC as a result of inspection by Liaison 
Officer, the Committee have been informed in a note that generally the 
following discrepancies/shortcomings were found in the maintenance of . 
rosters in the Corporation:-

(i) Rosters for temporary appointments of 45 days and more were 
not maintained; 

(ii) Appointments of dependants of the deceased employees Were 
not shown in the rosters; 

(iii) Entries in the rosters were not signed by the Liaison Officer 
immediately at the end of the entries. 

3.71 The Committee have been informed subsequently that Il\sur-
ance Division proposes to make an on the spot sample checking of rosters 
maintained by the Zonal/Divisional Offices of the Lle to verify physically 
that the Government of India instructions on reservations for SC/STs. 
are followed by them strictly. and to suggest corrective measures wherever 
necessary. 

372 The Committee wanted to know whether the proposal to make 
GD the spot sample checking of rosters being maintained by the Zonal/ 
Divisional offices of L.I. C. by Insurance Division has since been material-
ised and if so, what deficiencies were found and what corrective mealures 
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have been suggested by the iDspectinl authority. In this regard the Com. 
mittee have been informed that the Department of Economic Affairs 
(Insurance Division) of the Ministry of Finance has drawn up a programme 
for the next six months for the inspection of rosters at the different offices 
of the LIC. 

373. The Committee invited tbe suuestions of tbe LIC/MtGistry of 
Finance (D~ptt. of Economic Affairs-Iosurance Divisioo) 00 the point a. 
to how the shortcomings noticed in the maintenance of rosters .book! be 
overcome. In this regard. the Ministry of Finaocc (Deptt. of Economic 
Affairs-Insurance Division) have sUliested that the Higher Grade AlIi .. 
tants maintaining tbe roster in the Divisional/Zonal Offices .hould bt liND 
a training regarding the mai'!tenancc of rosters by tJie ZoGal Li&i8Oll 
Officers once in a year. 

3.74 The Committee note tbat roster. are beinK .... lat.laed tD 'lie LJfe 
Iosuraace Corporation of India botb for direct reenalttBeot aacl prom ..... 
As regards the Inspection of rosters by tlte Liaison Ollcen, tbe eoa. ..... 
bave been Informed tbat tbe rOiters are I.speded by tbe Uai ... o.C.I 
eitber after eacb recruitment/promotion Is completed or annuall,.. depend 10K 
on the number of recruitments/promotions coBducted by tbe Corporatlen. Tile 
Liaison Officer signs tbe rosters after loi.., tbroueb tlte IUllllDary I~ .... at 
at tbe end The Ministry of Finance (Deptt. of Ecoaolllic Afl'alrs-I.....,.." 
Division) bave informed the Committee tbat Insurance DlvldoD propo.ed to 
make an on tbe spot sample checking of re.tel's maiDtalDed by tile z..at, 
Divisional OCftces of the LlC to verify pltysleally tbat tJae G.Vertt ... t 
of India instructions on reservatioDi for Schedaled Cutet/SdiedaIN T ..... 
are followed by them strictly and to S'llest correctlYe ...... rn wJaere," 
necessary. The Insurance Division 'of tbe Miaistr), of F_oce ...... r., 
drawn up a programme for the next 6 month. for tIM lu,ec:tloa of rosten at 
different offices of the LlC. 

Tbe Committee bope that by now the Inlorance OIvlllou of tbe MI." 
of Finance migbt have started on tbe lpot aample cheekinl of rotten ..... 
talned by tbe Zonal/Divisional Offices of tbe LlC to verily '''ydally dIat 
tbe Government of lodla instructions on re.enatlens fer ScWaled eut.t, 
Seheduled Tribes are followed by tbem "rletl)' alld tlte cerrective mu.N. 
suggested in tbeir maintenance wherever necessary bne already been takea 
by the concerned offices of the Corporation The Committee desire tJla.t tbey 
should be apprised of tbe latest podtloa rellrdlnl the on the lpot u.ple 
checllng ofrosters by the JDlUf8nCe Division of the ,Ministry of Finance aDd 

. tbe ODteolH thereof within DClItt three moaths. 
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3.7S Tbe Committee note ·that generally dlscrepancles/sbortcomlnls. 

found in tbe maintenance of rOlters in tbe Corporation. pertained 
to the non-maintenance of rOllters for temporary appointments for a period 
of 4S days or more and non-lnclusioD of appoiotD' eDts of deptndeDts .f tbe 
deceased employees 10 tbe rosters. Besides. eotrie=s 10 tbe rosters were Dot 
signed by the Liaison Officer immediately at tbe end tbereor .. 

The Committee need hardly stres'! that rosters are tbe only mechanism 
througb which a watch is kept on the proper placemeat or Scbeduled Castes' 
SebedDled Tribe s iD st'fvices against the vacancies reserved for them. Ia fact 
tbey are tbe kingpins 00 whlcb the whole system of ImplementatioD of reser-
"atloB orders rests and their proper maintenance keep. authorities conceraed 
iaformed of tlie representation of Scbeduled Castes and Scbeduled Tribes at 
tbe nrlous poiots In dillerent posts and tbe shortfalls, if aDY, caD be detected 
Immediately. Tbe Committee, tberefore, stress that rosters should be mala-
tal ned strictly in accordance with the instructions OD tbe subject by tbe Life 
IMarance Corporation of India and cbecked regularly by tbe competeat 
authority aDd duly signed in token of such cbecking. Discrepancies, If aDy, 
_tlced during tbe Inspection of roBters should be rectified immediately and 
al80 brought to the notice of the Head of the Department. 

3.76. The Committee are happy to note the suggestions made by tbe 
Ministry of Finance (Deptt. of Economic Affairs-Insurance Division) for 
overcoming tbe shortcomings noticed in the maintenance of rosters viz. tbat 
tbe Hlgber Grlde Assistants maIntaining tbe rosters in the Divisional/Zonal 
Offices of tbe Corporation should be ginn a traloing regarding tbe main-
tenance of rosters by tbe Zonal Liaison Officers once in a year. Tbe Commi-
ttee, bowe"er. feel that merely tbe maintenance ofrolters and tbeir periodi-
cal inspection by the concerned Liaison OfOcers is not sufficient. It is more 
Important that the rosttrs are maintained by the LIe in a proper maDDer. 
For tbi. purpose 80me training should also he given to the offtcers aDd .ta. 
eatrusted with the work relating to the maintenance of rosters. The Commi-
ttee, tberefore recommend tbat the trainlnr ('ourses sbould be arraDled for 
the officers and sta8' wbo are responsible for tbe upkeep and maintenance or 
rosters in UC. An yearly conference of senior officers r •• poDlible for 
.. amtalning the rosters should be held at which the procedures may be dis-
e.ned and any difficulties felt In InterpretatioD of any instructioDs may be 
clarified for guidance of all the participants. 

H. D,·.reservotiol/s 

3.77. Regarding the IIctual procedure followed for de-reservation of 
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vac.Dcj~. in the Corporation the Committee have been informed that de-
reaervetion of reserved vacancies for SCa and STs was an ultimate atep 
relOrted to by ~be Corporation oDly when it was unavoidable, incscapable 
and inevitable due to thc nOD-availability of SCjST candidates alainlt the 
reservcd vacancic8 only after laklns all the prcscribed 8tcpS aDd applyinl 
thc relaxed standards in their favour. . 

3.78 The power of de-rescrvation of unfilled rcserved vacancics in 
rc~ruitment was vested with the Managing Director in respect of posta in 
ClaulU and IV. In calcs whcre the appointing authority waa unable to 
fill in the reserved vacancies by such candid<Jtes, inspite of maklnlil all tbe 
efforts therefor and whcre tbc appointing authority was ofthe opinion that 
it was absolutely necessary to fill in the reserved vacancics immediately in 
the interest of maintainina the efficiency of the office, it forwarded a 
propolal for dc-reservdtion duly filled and complete in all respccts as per 
the instructions to the respcctive Zonal Manaaers. The said proposal was 
oxamined by the Zonal Milnager and the LiaisooOfficer at tbe Zonal 
Office. and after they had satisfied tbemselves that the proposals were fit 
for recommending de-I'tlservation in respect of vacancies in Class III and 
IV, those propo.a)s were farwarded to the Personnel Department of the 
Central Office The proposal gave detailed information and reasons nece-
wtatini Clc-reservalion and was accompanied by a note stating tbat tbe 
proposal was being made with the full knowledge and concurrence of the 
Zonal Liaison Officer concerned. In case of promotions if there were no 
SC/ST candidates to fill up the reserved vacancies or the number of SC/ST 
for promotion was less tban the number of total reserved vacancica io a 
particular cadre then de-reservation of reserved vacancies was done by tbe 
promoting authories themselves. However, if any SC/ST candidate inclu. 
ded in the lelection panel Was lIot promoted foJ' auy reason whatsoever, 
tbe question of de-reservation of unfilled reserved vacancies was referred 
to the Central Office for a decision with full information such as the marks 
secured by tbe unsuccessful. SC/ST candidate under each criterion. Such 
casel were reviewed by the Managing Director. 

3.79. When asked what efforts were ma,Je to find a Sche,uled Calte 
and Scheduled Tribe candidate before a re&erved vacancy was de-reserved 
the Committee have been informed that before making a refercce to the 
competent autbority, tbe appointing authority enlured tbe foUowina :-

0) tbat tbe Employment Exchanges bad been approacbed for a 
second time to sponsor adequate number of luitable c8ndidatct 
bcloDlin, to SCI/STs to fill in tbe rCierved vacancies; 
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(iir that where necessary. a special round of recruitment was resor-
ted to exc1.usively for SC/ST candidates. 

3.80. In tbis connection it has been stated further that every proposal 
for de-roaervatioa sent to the tompetent authority had to contain the 
following information :-

(0 The cadre and tbe total number of vacancies reserved for SCsI 
STs together with the number of reserved vacancies remaining 
unfilled; 

(ii) The respon.e shown by the SC/ST candidates at tbe time of 
gcneral recruitment indicating separately the number of SC/ST 
candidates acimitted/appeared during each of the subsequent 
stages of selection, such as, prerecruitment test, interview. 
etc. 

(iii) Itrformatioifinrespect of requisition made to the Employment· 
Exchanges for the second time. 

(iv) Any other effort made by the appointing authority to fill in the 
reserved vacancies; and 

(v) In the light of tbe efforts made by the appointing authority 
whether it was of the opinion that it was notpossibJe to fill in 
the reserved vacancies by candidat~ belonging to the reserved 
communities without considerable delay. 

381. The Committee have been informed in a note furnished by the 
Ministry of Finance (Deptt. of Economic Affairs-Insurance Dj. ision) that 
tbe appointing authority did not give effect to the dereservation unles. 
specific approval thereto was received from the competent authority at 
Central Office. Where the de-reservation had been approved by the com~ 
petent authority the appointing authority filled in the reserved vacancies 
by candidates belonging to general category but vacancies equal to the 
number of the de-reserved vacancies were carried forward to the sub-
seqllent recrlttment year 8S per the rules in this regard. In the matter of 
promotional vacancies, if there were no SetST candidates to fill up the 
reserved vacancies or the number of SC/ST candidates in the selection 
panelle1ected for promotion was leiS than the number of total reserved 
vacancies in a particular cadre, de-reservation of reserved vacancies was 
dOlle by the promoting authorities themselves. However, jf any SCIST 
caa4idate iacl.ded in the IClection panel was net promoted for any reason 
"batlover, the queJtioD- of de-rea~'rvation of unfilled reserved vacancies 
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Wit referred to the Central Office for a decision with full information such 
as the marks secured by the unsuccessful SC/ST candidates under such 
criterion, Such cases were reviewed by the Managing! Director and in the 
light of the marks secured by such candidatos, orders were passed in 
appropriate cases. 

3.82 The followiag statement was furnished to the Committee indi-
cating the number of posts which were dc-reserved in Lie during tbe last 
three years in various categories of posts ;-
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'.13 Tbe Commltt" waated to kaow the reuon why the number of 
pottl wbicb were de-reterved bad been iacrealial every year. To tbit. the 
Cbairmaa. Lie bad replied durin, evidence aa uader :-

"Tbis is mOltly ia tbe promotional cadre. The eli.ible number 
or perlonl available arc ImalJer. That II wby we are not abl. 
to adequately promote tbem". 

3.8~ The Committee was furnished with tbe rolloY/in, Itatement 
,boY/in, tbe Dumber of vacancies carried forward and laplOd durin, eacb 
of the 1a1t tbree yean in eacb group or posts in tbe CorporatioD. 
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3.85 Tbe Committee Dote tbat 10 Life IUluraoce Corpor.tloD of I.dla 

a large Dumber of POlt. bale beeD de-resened darlDg 1983-84, 1984-85 .... 
1985-86 In Tarlonl categories of ,.. ... - Wb .. tbe Committee waDted to bow 
tbe realOD wby tbe Dumber of post. wblcb were de-rese"ed bad beeD 10cre.l-
slog year after year, tbe Cbalrmao of LlC loformed tile Committee durllll 
e,ldeuce tbat tbe de-resenatioD bas beeD dODe mostly 10 tbe promotioDal 
cadres as tbe Dumber of eligible SC/ST p ........ fer tbese postl WII I.an. 
The Committee are Dot satllfted wltb tbll reply. Tbey are larprlled to Dote 
tbat tbe COl'pOradoa coahl Det· fbiel .. lultable SctST eaaw.tu e," for 
ftIHog-up-tbe clan In aad Cta. IV'polt .. Tbe CnmIMt •• ,feeltut_ ..... 
effort. bay.' 'DOt beeD . made by lAC ' lutborit*- to t.dM- SC/SY 'C ... ld .... 
particularly 10 Class III Bod IV esteaor ... "ltldnre f.ed_-eadret. 

Tbe Committee are basically opposed to tbe prlDclple of de-relenatloD 
aud desire tbat the ,acaDdes resened for Scbedaled Castel aDd Scbeduled 
Trlbea Ibould uot, as far as posslble; b. de-relened. Tbe Committee, 
tberefore. recommeud tbat . slucere effoRt Ibodld be .ade to luduct a. ma., 
Scbeduled Caste/Scheduled Tribe caudldate. a. poalble lu tbe feeder (cadr. 
at the time of recrultmeut. 



CHAPTER IV 

STAFF STRENGTH AND SHORTFALLS 

A. Slaff Strength and Short/ails 

4.1. A statement furnisbed to the Committee sbowinl tbe total number 
of .mployees in various categories of posts in the Life Insurance Corpora-
tion of Jndia and tbe number of Scbeduled Castes and Scheduled Tribes 
amonl tbem alon 1-4-1972 is reproduced below :-

Cia .. I Officers 

Class II Officers 
(Development 
Officers) 

Clut III-Supervi-
lory &: Clerical Staff 

Cia .. IV-Subordinate 
Staff • 

Total 

Total No. of 
employees 

3,641 

7,900 

35,513 

7,209 

54263 

No. of Percentage 
SC ST SC ST 

3 1 0.08 0.03 

22 0.28 

608 . 64 1.71 0.18 

939 81 13.02 1.12 

1572 146 

4.2. The Committee bave been informed that tbe pc'sition re,ardinl 
number of employe ... in LIC and tbe number of Scbeduled Castel and 
Scheduled Tribes among them as on 1-1-1986 is as under ;-
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4.3. When asked to give the reasons for ~hortfaJl in tbe e~plO)'JDe.t 
,of rSobeduJod Gastcs .... d {.soIaeduled I Tribes I !in thcCorporauon.al, ,apialt 
~ci" IOIelllleci -quottt.ta. N.iniatry 0(, FinaDCe (Deptt .. of EcoDomic~.-

i laaaraaeeDivisioD) bave"idformed the Committee in a note furnisbed to 
them as' follows :-

'''Tbe .Corporation bad received a directive from tbe Government 
providing for relenations of posts and otber concessions, etc. in 
favour of members belongiQg to SC and ST in tbe year 1971. 
SiDcetben, the Corporation has been vigorously folJowins the 
various instructions in this regard received from tbe Government 
from time to time. Apparently. it may be felt that, the Dumber 
61 SersT employees on the roll of the Corporation fal/s short of 
the expected percentage if related to the total number of emplo-
')'ees. I Some6fthe-reasons for the shortfall are: (j) A fairly 
substantia} portion of-the employees of the Corporation are 
those whose services stood transferred to the Corporation from 
:~. entwhile inlur .... oder.-8ection II (I) of the Lif-e Insurance 
: CoaIpoadooAd, 1956 .witb 1 the Jadvcnt of nationalisationi (2) 
It-wasooUhe 'practieeof theerstwbile insurers to have reserva· 

, tin \f'or"Schec!uled Caste and Scbtauled Tribes: (3) Sufficient 
eamber of sui1a.tecandidates do' not either apply or pass the 
"rescribeidtest 'fM . rccruitmcnt particularly from amongst 
. Schedulocf Tribes; . (4) Some of those recruited re5ip after 
entry into the service for better opportunities outsidc! 

4.4. The consolidated statement furnished by Life Inlurance Corpora-
tion jndicat~g the.total Dumber of employees in LlC alon H-86 and scI 

.BT CD;lp!oyeel, therein sho.wl ,that. thc represcntation of. .Scheduled Castel' 
Sdlcduled: YriOcs :io; Clau, I, Il.aod .Clas811 II' w.asBcS,,,bte. ,The Commi-

'&toe obaerycdi aJaat out of :42.136 permaneot employees io Class III, the 
lJumber ofSchedaled Caste emplo~ees' was 1017 only. The percentage of 
'Scheduled Caste. and Scheduled Tribe employees in this cate,ory wal 7.58 
,.aad.2.4LEC4PCcti'Vcll. Similarly. inClullV category (cltcludiDSlwecpcra), 
; Gilt 4){. 499.telDPorarY.·,tImployees,. the number ofScbedulod CaIte employees 
.... lOt .. ~Ubo IMItIIber. ofSQ8oduled Tribe employees wUiOiUy one· Thc 
Committee ob8ft"ftct that . the . -perce.tage ,of':scheduled Calte/Scbeduled 



tribe employees in this cateaory was only 6.01 aDd 0.20 respectively. the 
Committee wanted to know the reasons 'for such meagre representation of 
Scheduled Castes/Scheduled Tribes aDd action taken or proposed to be 
taken to aUMment the intake of Scheduled Caste/Scheduled Tribe employees 
in the LIC. The Ministry of Finance (Deptt. of Economic Affairs-Inau-
r&Dee Division) have informed tbe Committee in a note as under :-

"Although the recruitments from 1970 onwards have been stric-
tly made as per the directive of the Ministry, however, the LIC 
had at that point of time a substantial number of employees 
who had been recruited by the ertliwhHe insurance companies. 
At that time, the reservation policy of Government had not 
been implemented by them. This can be seen from the fact 
tbat the total strengtb of LlC on 1-4-1972 was 54,263 and the 
number of Scheduled Caste employees was only 1 S72 represent-
ing 2.89% wbile the number of Scheduled Tribe employees was 
146 representing 0.27% of the total strength. 

Since 1972, LIC has brought about a number of concessions and 
relaxations in their recruitment and promotion policies witb the 
effect that the combined percentage of these two categories has 
gone up to 8.1 % as on 31-3-83. Upto 31-3-86, the total number 
of employees of LlC had gone up to 66,476 and the SC ST 
employees numbered 7,339. In absolute terms. tbere has been 
an increase of 5,621 SC/ST employees as against a total increase 
in staff strengtb of 12,213 since the base year 1971-72. This 
represents 46.04% of the total additional va~ancies filled by LlC. 
It will thus be seen tbat since 1972. LlC bas substantially made 
up for the backlog for the previous years. 

Apart from the many concessions given by LIC for recruitment 
of SC/ST employees under different categories such as relaxation 
in age limit, relaxation in experience and qualifications. modifi-
cation of procedures for calling applications from employment 
excbanges. the Corporation bas drawn up a scheme for pre-
promotional coaching classes during office hours. Among many 
reservations and concessions already allowed and efforts made 
by them, mention may be made of the special recruitments that 
tbey bave been undertaking for SC/ST candidates alone through 
newspaper drives, writing to the employment exchanges and 
contacting the SC/ST Associations/Commissions. 
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In view of wbat bas be~n Itated above, the need to take (urtber 
speciaiitepi for augmenting th: SC/ST recruitment il nol COg-
lidered necessary." 

4.5. The following statement furnished to tbe Committee indicatel 
tbe year-wise recruitment made by the Life Inlurance Corporation of India 
during 1983-84, 1984-85 and 1985-86 in various groups of pOltS:-
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4·6 The above statement shows that in LIC 59 posts _were reset~ed 
for Scheduled Tribes in Class II posts during the year 1~83-g4 butonlf44 
Scheduled Tribes were appointed against these posts and tbus 15 posts 
reserved for them remained unfilled. Similarly. in Class III, posts also, as 
many as 5S posts for Scheduled Tribes remained unfilled during the year 
and the shortfall of ST candidates in Class 11 and Class III was 25.42 Rer-
cent and 28.94 percen(re~pectively. In 1984-85 while 71 posts were reser-
ved for ST candidates in Class II but only 4S Scheduled Tribes were 
appointed against these vacancies· and as many as 26 posts remained un-
filled. In the same year in Class III posts, 400 posts were reserved forSC 
candidates but 376 Scheduled Castes were appointed against these posts 
and 24 posts remained unfilled· The position regarding the number of SCI 
ST candidates appointed against the posts reserved for then during 1985~86, 
is also not satisfactory. It may be seen that during ~his period out of 182 
posts reserved for SC candidates in Class 11, only 146 Scheduled Castes 
were appointed and as many as 36 posts r('mained unfilled. and the per-
centage of shortfall of these candidates is 19.78. In case of Scheduled 
Tribes also the position is not good and out of 91 poSts reserved for them. 
only 37Scheduld Tribes were appointed against the vacancies reserved 'for 

-them and thus as many as 54 ST vacancies remaIned unfilIled; During 
,this period while the percentage of shortfall of SC candidates was 19.78 it 
wal as high as 54.34 percent in case of ST candidates. 

The recruitment of Scheduled Tribes in Clas$ Jill posts in the SBIqf 
period is also below the pre~cribed percent.ape Whi:Je 232 posts were 
reserved for them. only ~09 SCheduled Tribes. were lippointed in this cate-
gory and 23 posts remained unfilled, creating a shortfall of 9.91 percent of 
Scheduled Tribes candidates. 

4·7 In reply to.. a question. the Additional Sec/etary, Ministry of 
Finance has stated that they would calcutate the backlog of SCIST candi-
da-tes in each category of post in the (orporation from tbe year 1972 and 
would try to filt up the backlog from 1c)7' to JQR6 ry milking special rec-
ruitments. In this connection, the Secretary. MiniJ"try of Finance Hated 
&8 under: 

"We will have to find out how to clear this backlog. After 
seeing tbe extent of b&cklo&. we will endeavour to see that this 

'backlo! is cleared within a year I am to~d that there is a case 
with the National Labour Tribunal. Keeping in view the legal 
difficulties. we will see that special recruitments go on throogh-
out the year. This is our commitment." 
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1.8 W~eQ enquired how the LTC in,HiR~e~ to f~HW t~~~a4.p1 tiP 
~f !M~jl~af~. tbe)' ~i1l be in a position to do~o, t~~ C~ajn~~~~ km l~r 
lR~t! !lJ~t.e~ 4uriQg evidence liS under :-

Tb~ qac~ll)g. we consider is in t~~ ro,t.r P.o\i~t'~'.}'VJl~f~.4a~,~t 
been fulfilled. since April, J:97l. ~o coo~~411riu 000' ,~"e 
r.os~er poipts, so far as cluss 1 is cop'i"rp'~.?, ~rr!ga ~e ~. 
cal cadres, we bave not got 1,l~.Y t>1l~l,Qj. l'.lJe.~~ ~~ ~o ~~~J ... 
ip' eHrect repr~i~m~Il~' In case of t~cbpiPJlI cr!lQr:~l ,}iig Ute 
Chartered Accountants. Engl.!leers c~na,iw~ 19H~)" ftckIP ... 

,of 9 for Scheduled Castes aod 6 for Scheduled Tribe.... ' . . . " , ~. ~ .... 
In this reeard the witness added :-

"1.0 general cadre. we have no problem. We have rectuited 
already, what we could. Thele is no backlog at all," la ibe 
technical cadres, like Chartered Accountants. Engineers, tbere'is 

.a backlog. We could not make up, even though we have'b~en 
advertising for it. There is a HUle bit of prob'l~~ in re~r~itl~8 
people in these cadres. So far as class J Ills concerned. our 
percenlage is 14.20% and we have 'alreadyrecruiied' w'fiai~Jcr 
number we wanted;" ' \ I ' ... ". , 

4.9 About the measure proposed to be lak,ent,o wip.e out ,tb~ ~ .. c~!I?1 
in the Corporation, the Chairman, LIe of India b'a~ state a ~u.~iril·evide~pe 
that tbe Corpor~tio~l is app~o~ching the .Em.pl~Ylp~?t ~:~.~~a,~~~trr ~~o 
tbe SC/STorgaDlsatJOns, Besides, ad-hoc rc.:rultmen~s w,er~ ~1s? mD;~~ to 
clear the backlog.. . , .(. . 1 1\": I 

4.10 Tbe Com~ittee regret to note from the figur" funl •• to tit. 
dlal.tbe representation of Scbeduled Calt; sand Selteduled·Trlb ..... CIuIe • 
.I, lIand III (as 00 I-H986) Is neglialble Out of 42136 ,.,...at 
employees in Class III POlts, the number of ~bedaled Cute em,loy ••• J. 
al') aad tbat o{ t'te Scheduled Tribe employees is Ion 001,.. Tile per-
,ceDt~ge or SC/~T employees In tbis category of posts come. to 7 51 ... 2 .• 1 

£ r~'P.ecti"ely. Similarly, in C'las~ IV category(excludl~g Sweepers), out of., 
temporary employees tbe number or Scbeduled Caste em,loy ••• It 30 aD' 
that of Scbeduled Tribe employees only one. Tbus. percen~le of SC/~T 
employees in this category i: only 6.01 and 0 20 re."cli,e.y. WbUe ""R, 
realoas {or snch meagre representation of Scheduled Castes and SeIIMaied 
Tribes and also the action proposed to be taken to anament tbe Inlateor SCI 
81' employees In tbe Corporation, the Ministry e' FInance (De,tt. of teOIio-
Dlie Aft'alrs-Iosorance DiYislon) bave (DforlDed tbeeomlDlttee that .... c. 
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1'71, LtC ha.IDtrodaced a Damber of concelstolil aDd relantioDs in thel, 
recrultmtlDt aDd promotioD policies wblcb ba. re •• lted in iDcreale of combined 
perceDtale of tbese two categorie. to 8.1% as 00 31-3·83. Tbe Commltt~e 
have also beeD iDformed tbat upto 31-3-86 tbe total Dumber of employees of 
LlC bad lone up to 66,476 aDd the number of SC/ST employees to 7,33ge 
nere has al.o been an increa.e of 5,621 SC/ST employees as alainst a total 
Increase in .ta« strengtb of 11,213 since tbe base year 1971·72 wbicb repre-
.eDt. 46.04% of the total additional ,acaDcies filled by LIC. Tbe Ministry 
ba" claimed tbat .IDce 1972, LlC bas substaDtiaUy made up tbe backlog of 
SCfST caDdiliates onr tbe prevloDs years. 

It ba. beeD .tated tbat apart from living cooeessions to tbe SC/ST 
employeel sacb as relaxation in age limit, relaxation in experience and 
quaUfication etc. tbe Corporation bas drawn up a scbeme for pre-promotion 
Coachlol Class for SC/ST employee.. Itba. also been stated thai in addi-
tioa, tbe Corporation bas beea undertakiDg special recruitments to recruit 
SCIST C8Ddidatee oDly. As lucb, tbe need to take furtber speelarateps to 
aUlmeDt tbe recruitment of Scbeduled Castes aDd Scbeduled Tribes in LIC 
of India is not considered aeces .. ry. 

Tbe Committee do not alree witb tbe coatention of the Ministry of 
FinaDce tbat tbere is no need to take any further special steps to augment 
tbe IDtake of SqST candidates in tbe. Corporation: Tbe Committee find 
tbat the stalemeDt sbowinl tbe year wise recruitment made by the LIC durlnl 
1"3·84, 1984·85 and 1985·86 indicates consider~ble sbortfallin tbe represen-
tation of Scheduled Castes and Scheduled Tribes In Class I, II and III posts, 
While In 1983-84, 59 posts were reserved for' Scheduled Tribes in Class II 
oDly 44 Scbeduled Tribe. were appolDted against tbese posts and tbus 15 
posts reserved for them remaiDed uDtIlled. Similarly, In Class III posts also, 
as maDY a. 55 POlts for Scbeduled Tribes remained unfilled during tbe year. 
10 1'84·~ as many as 26 posts In Class II resened for Scbeduled Tribes 
r .... lned unOlled. In tb. same year in Class III, 24 posts resened for 
Scbedul.d Castes C8ndldate. remained unlfilled. The Commlttt:e 
are constrained to note tbat tbe'polltlon regarding the number of SC,ST 
candldat.s appointed alainlt tbe posts reserved for tbem is also not satls· 
factory. Durinl tbe lamc period in Clall II, 36 Scheduled Caste posts and 
~ Scbeduled Tribe posts remained unOned. Besides. tbe recruitment of 
Scbed uled Tribes in Clan III posts In the year 1985-86 is also below tbe 
prescribed perceutale, and 23 posts reserved for Scbeduled Tribe caudidates 
remained unfilled durinl tbls period. 

Considering tbe bea,y shortfall in all cateloriel of post'i in the LlC, the 
Committee are led lobeline tbat tbe LIC autborities are not implementinl 
the relenalloD orders/Instructions properly and adequate attention is not 
.hen to ImproYe lbe latah of SC/ST can didat .. in tbe Corporatio., 



The Additioaal Seuetary, Ministry of Finance, assured tia. COIIImitt •• 
• arlng .. ldeac::e tbat tbey would calculate tbe backlog of SC/ST caadldat .. 
in eacb category of post in tbe Corporatloa from tbe year 1972 to 1986 aad 
woold try to 811 up tbi. backlog by makiag special recrultmeats. He allO 
alsured tbat tbe LlC would make aa eadelYour to clear tbe backlog wltbla 
one year aad by relOrtlag to Ipecial recruitmeats tbroughout tbe year 
(1987). 

Tbe Committee trUlt tbat as per tbe assuraace Kina to tbem the baeklog 
of SC,ST caadldate. 10 eacb category of post ia tbe LlC from the year 1"2 
to 1986 woald be calculated wltbout lay furtber delay aad wiped out by tbe 
Corporatlou wltbia oae year i e. during 1987. Tbe backlog io caldlated 10 
eacb category of post, detaUs of special recruitment maele for Us clearance 
aad tbe results achieved may be iatlmated to tbe Committee. 

B. Training Scheme 
~. 

4.11 The Chaiaman, LlC of India informed the Committee durio, 
evidence tbat the pre promotional coaching Scheme was first introduced 
by the Corporation in 1979. Its first session was' beld in Bombay. Initially, > 

9 candidates started attending this coaching but by the end of the session 
only 1 or 2 candidates remaiaed. Tbe Committee were also informed that 
as tbe training was imparted ufter office hours very few candidates came 
to attend this coaching. 

4.12 As re,ards the pre-promotion training, Chairman. LIC of Iadia 
hal stated as under :-

"Pre-Promotion training. we have started. We are coaliderin. 
whether we should infrom the employment exchanges about tbe 
deficiency we come across so tbat mayor the State Government 
may initiate some Iteps to give pre-recruitment coacbin. to the 
people generally." 

4.13 During the evidence lhe Committee drew tbe attention of the 
representatives of the Ministry of Finance and LIe of India to their .reply 
tbat the SC/ST candidates emerged unsuccelsful at the time of pre-promo-
tioa test even after applying the relaxed standards to tbem. The Comm-
ittee desired to know the reasons for the mass failure of these caadidatel 
in the tests. The Chairman, L1C has stated that it is yet to be borae by 

. their failurel in pre-promotion tests. However, the percentage of pa.1 
candidates from SC/ST category was not very low. The Secretary, 
Miniltry of Finance has further clarified tbe point as follows ;-



1'$q,fAr, ¥ 2m9}~ipn~' ~ &f~ cq9~Fr~. W.J:\Dspfyer goes 
*b~aJ1 ~~ ~§h Iu:I R""~ iJ. Jp IJ1Y ~ililiplh~· f~t ~Ilat 
'*'~ ~. fl f.~t;fY,IHjqJl ~~d ~. (lict. ~P~l ~~~.¥ RflY~ a. Mtf~f '!~YFe, 
~mI\Jtqtc.s, ~~ A $T c~Rd!qatlr~ ~rl= ~q~~p~, c¥:~~fp~ ~q9~l~he 
lFtJ.~ .Q~ iF is qq~ " cr~tici'!HPf f~~FJv~ti9Q~: '~~in~, ~ey 
~.Jc~ tAc;se t~iR.f ~~;lr· l ~91 ~Hre, . tAi~. ~rajDiqi r~~iraJll,l¥e, 
if properly given will really benefit them." 

'·14 IJ.lt c.h,N~, 1:-I f; ~P,,§iifl ~",ipfP"l~~t~~ ~()~lJl~t!~ during 
,"i_~~ lAe pre~lrqp1~ c~lF.u ~9~~ wW ~ap~aJ'leR in 
A9JI ":,*8 J~~~ fP~mI¥.· B.caa~R#UJ,eIol#~!irB ~S~F,~ jnlpr-
_ .. ~~ ~ Hpper :."... 

"It ia. NIlJ (.gf. ~" ST. We tr~ it, QUlside tbe office hours. 
But then we (ouud that the atteudance was very poor. So, that 
scheme did not~ed! rR~~ wF said that this training should 
be given during the office hours. The. results of this scheme 
t'l'II )l.et lQ' ~ ':~D. w'e h:It~e #:iv.ep ~DslFll,Clio~s ~o aU our 
~v;.siWlaJ R~c~ li)at Uley sh.Qpld try t~is .type of tJ:a.i.,ung in 
~~~ 0~~9S,." 

4t.~.~' .~ ~~i. ~aa:.d ~ ~1Ji411~ of f,ibance (Depar.tQ)cnt of &000-
.. AIfIH~=~~ Oiy~ion) bve inforPlt,d t,h,e .Comm~"ec in a o,ote . a. follows :-

'. 
".i'r.t~~o~ .c0IloQl!iQi ,a~fO. (or .tAle eJJajbJe SC/ST emplo-
yees of the L1C Will be conducted by every Givisional Office to 
equip the concerned cmployees with the necessary know-how 
~f ~e v~oq. ,wWccts,,,,1:b,,' it ,Vii\! iJl\PCo~e their promotional 
~~s ~ ~,fittl¥=m in th~ lpog rUD." 

l'JH!fl~Mti~.~f ,t,\l,~ ,~QJ.c~\p, ~l~Is.~s .Me .!is .foHows : 

(1) Duration o/ihe Course: The course will not exceed 2 weeks. 

,m Hours 0/ 1raining ( . 

(l)8¥llablls 

The classes will be held on all working 
days duriog office hours prior to every 
p~omotion Test. . . 

A. For promotion o/C/ass 111 t.mp/o)lees 

M 4Mart~tallWs wi,\l ~e ~y pap'~~s. ~,ch ,paperw~lI ,be of t~ree 
"houn dul;a'i~ll,~f! .w\\1 ~Q' lRa~i~up1100 ,m~rkl' I-. . SCISTc8:~~}~ate 
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who secures at lelt'St '40% marks ideath tt'CtMnfptpet will be declared 
successful in the test. If more that one paper i8 prescribed for aay te.t, 
a:c*'ndtd\1te ttiil.to palas 1n .. U tbe paj1eniD' obe __ lidtn .me atfllDpt. 
The ryHabu& of each teSt 18 see set out below :--

1. For promotion to tbe 'Cadre of Hlaber Grade ",,'.taab ; 

tbere 'wttt be two paperl, each of tflree hours' 'duhltiOo4il1S '¥l~ 
carrying '100 marIes. 

First Paper -General English : 

The syllabus far this paper will be more or less similar to the artt 
paper presc1'ibed If6r'tu"t,:tDbtioD to 'tbe 'CItdte 'cfSu)feriMetldtfots. 

Second paper;;';'Pri"c?i>'~:r &"Pfac'trft 'djfJf/.1J;r9fJriJNce : 

This paper will be designeClto assess 'Ule i'nowfedge 'aUhe' eolpJoyeol 
in regard to the legal. acturial and pracedu,..al aspect. ot' LWo falU· 
ranee in 80 far as tbey relate to New Business & PHS Department. of 
8 Divisional office. A candidate is e~petlte'Nb BIiVelbtfti6ulh'taow· 
lege o(the working of tbese departments. 

1. For promotion to tbe cadre of A.slatlnts : 

There'wit1be onty'bile piiJjer bfWree hours' duratioD conliatiD, of two 
sections-Section I : English, Section II : Arithmqic. Each sectioa will 
carry miximum 50 marks. A candidate i. expected to have the 'Hilb 
School Standard. 

Simple cdmpreJretis!otl. 'mnple 1elt~t~\vi'ftjng. 'griliWtb~r4ife of'pr~poti. 
lionS; 'artic~s. adj~ctive Kncfad*rbs (ttlntple'qtle'StiOHt ~khrl'lt'ltectftltH· 
da'tes to filt 'up ltbe tihuiksviiJl belasftd).:...._kfDt'ffti"iI!e~i .. tH¥Il 
Words-active voice and passive voice-direct aDdfodil'tClt •• '''' ........ 
convertioD of ODe into the other. 

Section;ll-Arlthmetic (Maximum'Marks : '50) : 

Calculations 'ili"oIVing' iimple fl'acttoDs>alid '(fe~litt81s~'fid'0 aDd pro· 
'Pottft)D~a"et~s"",:"pe .. 6ebtdge~fttiUe ·libd 'cdJtip()llbtf "Iaterest Ind 
Iinft:lUllt-nte'dsbremetit 'of 'area :of (trllinjdlir :Ifn(t 'rect.Dlular 
o~ch; 
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B. For promotion of Class IV e"!ployus 

The departmental test for promotion to the cadre or Record Clerks 
will be mainly of a practical nature relating to the functions of the Record 
Clerks which" will generally cover the items given below. The test in each 
item will be of 20-minutes' duration. Thert'· will be an interval of about 
10 minutes between two successive items. Speed and accuracy will be 
the two criteria on which the performance of a candidate in the test will 
be evaluated. 

Items of t h~ T~st : 

(i) Sorting of policy index cards in alphabetical order. 

(Ii) Sortin&.of policy index cards in numerical order. 

(iii) Posting of Inward Letters Register. 

(iv) Posting Despatch Register. 

(v) Addressing Envelopes. 

(vi) Simple copying of Staff Record She~ts. 

(4) V~nue 

(5) Test 

The ClaSlles will be held at every Divi-
sional Office of the Corporation. 

One test will be conducted at the end 
of the complete course. 

The traineea will be treated on duty and paid TA/DA aa per rulea. 
Lodging/Boarding facilities will also be'provided for outstation traineas~" 

4.16 When the Committee suggested during evidence that LIe should 
start pre-recruitment training also so that SC/ST candidates could be bene-
fitted in the examination/interview, the Secretary, MinistlY of Finance 
stated as follows :-

"I think the Chairman's point is whether we can live some 
training. This is done by the Home Ministry, for the adminis-
trative services. Perhaps the suggestion is wbetber we caD do 
somethioglike. that. We CBo examine the same. But the pro-
blem. is whcn wc advertise. or WhCD we recruit people, we do 
Dot get sufficient Dumbers. Tbey come, but they cannot do the 
job. It is really a problem to find suitable perSODS wbo can do 
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the c1anes for tbose who join. But in Kanpur, Bombay and 
wome other 'places tbe Stl te Governments b.'e tIOUle trailrina 
centres where we can ask tbese people to go. For babtnbis 
is being done. We will ellamine and sec bow best this cln.be 
done." 

4.17 In this regard the Ministry of Ficlnce (Department of EcODO-

IDic Affairs-Insurance Division) have stated in 8 note a. follows :-

"LIC do not conduct pre-recruitment training for SC/ST. 

However, after the oral evidence was given by the Chairman 
of the Corporation a)ongwith a representative of tbe Finance 
Ministry before the Parliamentary Committee for the welfare ot 
SC/ST, the Central Office of the Corporation has issued instruc-
tions to all the offices to give feed-back to the employment 
exchanges whenever the SC/ST candidates sponsored by them 
for recruitment are not selected by the Corporation to enable 
them to provide the necessary training to them with the help 

. of State Training Institutes and Government. Training Machi-
nerie.. By this measure, the Corporation expects to better 
the chances of the SCIST candidates for gaining entry into its 
services ... 

4.}8 In reply to a specific question whether the Life Insurance Cor-
poration of India was sending their officers for training abroad, tbe 
Committee have been informed that there is no scheme io the Corporation 
for sending its employees for training abroad. 

4.19 The Committee note tbat the pre-promotion coacbing scbeme In 
LlC which had been sbelTed for about snen years bas since been reYiewed 
and all tbe Divisional offices of LIC ~ave now been instructed to give tbl. 
coacbing during office bours to get encouraging response from such candidate •. 
Tbe Committee appreciate the gesture of treating the trainees attending tbe 
coaching classes as on duty during tbe training period and alllO of paying 

. tbem T AIDA as per tbe rules. The CommIttee bave no dOUbt tbat the coacb-
Ing classes will improve tbe promotional prospects of tbe SC/ST candida' :. 
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to a Ireat elIteat aad will beaefit tbem Immeuely. Tbe Committe. '0 bepe 

tbat tbe coacblD, cla .. es will be started by tbe DI.I"oDa' OfBees 01 LlC 
wltbout any delay .0 a. to achlen tbe desired resalt. Tbe Committee sboald 
be inlormed of tbe det.ils of pro,rell made aDd acblenmeats tberefrom. 

4.20. Tbe Comm;ttee desire tbat a. promised by tbe Seeretary, Mlais-
trJ 01 Floance durlnl tbe e.ideDCf LIC shoald Imme.tately arraale to Import 
pre-recruitmeat trainla, to SC/ST caadldates 10 tbat SC/ST candidates COIIld 
be better equipped and qualify in tbe examlaatloa aad tate"le" beld lor 
.arious catelorles 01 POitS. 



CHAPtER V 

A. Complaints Grievances 

5.1 Reaardinl the procedure fol/owed for redressal of ,rievances or 
SC/ST employees in the LIC. the Ministry of Finance (Deptt. of Economic 
Affairl-Iasurance Division) bave informed tbe Committee tbat there i. a 
LiailOn Officer for SC/ST at Central Office and 5 such Liaison OfficeR at the 
Zonal omces wbo have been appointed to look after the Welfare of SC/ST 
employees and to safeguard tbeir interests. Any aaarieved SC/ST employeel 
of the Corporation can make a represcntation to the Liaison Omcer for 
SC/ST. 

5.2 Whon asked whether any complaint register Was being maintai-
ned io order to resister tbe grievances of SC/ST employees of the Corpora-
tion, the Committee have beon informed that a complaiot register Is main-
tained by the Corporation to register the arievaDces of alI its employees. 

5.3. In reply to a specific question as to how maay complaints were 
received from SC/ST employees during each of the last tbree years, it bas 
been stated that since the Corporation is not maintaining a separate com-
plaint register for SC/ST employees, it is not possible to quantify the exact 
number of complaints received from SC,ST employees during each of tbe 
la.t tbree years. 

5.4 In a subsequent note furnisbed to the Committee it has been 
atated that as advised by Study Group II of the Parliamentary Committee 
on tbe Welfare of SC/ST during its study tour at Bombay in January, 1986, 
the Central Office of tbe Corporation bave already issued instructions to all 
its offices to maintain a separate Grievances Reaister to note tbe grievances 
of SC/ST employees of the Corporation vide their circular dated 10th 
September, 1986. 

5.S Asked to give the Dumber of complaints/grievances received 
from the SC/ST employees of the Corporation. from tbe date from wbich 
tbe Corporation started majntaininl tbe separate complaint register, the 
Committee bave been informed that all the offices of the LlC have started 
maintaining a separate Grievances Resister for SC/ST only recently. As 
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such. LIe will be in a position to give the requisite information at the end 
of tbe quarter ending March, 1987 at the earl;eat. 

5.6 When the Committee asked about the nature of complaints recei-
ved generally from SC/ST employees and the time taken in disposal of 
individual complaint it was stated that ge,nerally. grievances related to 
transfer of SC/ST employees to remote places and mofussi'l Branch Offices 
and a few grievances related to non-promotion of SC/ST candidates. It 
was allo stated tbat it was difficult to state the time taken for disposal of 
each complaint. However, the Corporation promptly attended to the, 
Irinances of the SC/ST employees. 

5.7. The Committee note tbat In Life Insurance Corporation of India 
no separate reailter was being maintained to register the grinances of SCI 
ST employees of tbe Corporation. However, the LlC bas n. start.cd to 
maintain a separate Grieunces Register to register the grievaDces of ~C/ST 
employees of tbe Corporation. Central Ollce of tbe Corporation bave also 
issued instructionl to an ollces to maintain a separate Grievances Register 
to note tbe grievances of SC/ST employees with a view to creating confidence 
amoug tbe SC/ST employees of tbe Corporation and to instil a feeling, among 
them that their interests are well looked after, their grievances/representa-
tions should be processed and disposed of judiciously/sympatbetically aud 
Jlolbptly by aU the otlc:es of LlC in lDdia. Tbe COI8mlttee recommead 
tbat a quarterly report bulicadng tbe l"ievaDces received from SC/ST 
employees of the Corporation and tbeir disposal may be submitUld to the 
blgbest executln In the olBce to wblcb tbe grievances register pertains. The 
CCDual Ollce of LIe should also devise a mecllaBism to jaspect grievances 
registeu ef aU ita offices at lead oac:e J. six months and issue De/:eIllU'Y 
lutr~tioDl frem time to time fa regard to remoYaI of deftcieDGi •• notlce4 
duriag .... ~OD of luch Grievaacts Rellsters. 

B. Housing Fucilities 

5.8 The Ministry of Finance (Department of Economic Aft'airs-
Insurance Division) have informed the Committee in a note that the Life 
IMurance Corporation provides staff quarters to its employees. However, 
mre is no separate housing facility designed solely for the SCtsT 
employees. ' 

5 9 When asked whether any percentase or residential accommoda-
tion was reserved for SC/ST in the LIC, the Committee have been informed 
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tbat 10% olthe staff quarters faUinl vacant in every financial year art 
allotted to the Sc{sr employees of the Corporation. 

5.10 In reply to a specific qucsliou. as to bow many quarten in eacb 
. category have been allotted to the Se/ST employees in the Corporation. 
the Committee have been informed that as OD 31-3-1985, in all, 3491 ltaft' 
quarters{lease accommodations were allotted to L1C employees. Amonalt 
them 242 have beeD allotted to the Scheduled Castes employees and 54 10 
the Scheduled Tribe employees. 

5.11 TIM Committee Dote that 10% of the sta. ~1eHIea fteHt 
in eYery fiaucial year are allotted to SC/ST elQlol/ellla LlC. Tilt 
Committee feel tbat t~ perceatage of allotmeat Qf, ..... J.I to Sc .. eeI ..... 
Caste aad Scbe.uled Tribe employees should be aUlmeqted •• leaeolly tile, 
do aot own bonses .nd also find it .ory difficult to let rented re.kleattal acco-
mmodation. 

NEw DELHI 
ANTi/IS, 1987 

-cAtikra'25,-J!"'09-(Saka) 

K. D. SULTANPUIU 
CIe.Inrt",., 

CommJllee on the Wel/tlTe 
af Scheduled CQstt~ and 
Scheduled Tribes. 
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AP"ENDIX 

(Vide Para 4 of Introduction) 

Summary of conclusions/Recommendations contained 
In the report 

Reference 
. t!3 Para No. 

in tbe Report 

2 

1 1:Z 

Summary of Conclusioo.1 
Recommendations 

3 

The Committee note that the Life In-
lurance Act of 1956 provides for not exc-
eeding 16Members on the Board of Dire-
ctors of the Corporation. At prescnt there 
are 8 Members on the Board of Directors 
but none of tbem belonls to SCIST. The 
Committee have beeD informed that in 
1984 the Department of Economic Aft'ain 
of the Ministry of FinaDce bad coosidered 
namea of certain SC/ST persons for appo-
intment on the Board of Directors but 
tbese oames were not approved by the 
Government finally. Tbe Committee 
were abo informed that the Governmenl 
were considerinl some names for inclusion 
in the Board of Directors of the Corpora-
tiOD. Duriol evideoce. the Secnlary. 
Ministry of FioaDco also .. reed to the 
sU8Seltion of the Committee that ooe SCI 
ST member should be· appoioted in tbe 
Board of Directors of the Life IDiurance 
Corporatioo. 

7. 
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The Committee recommend that a. a 
matter of policy at least one penon be-
lon,io, to SC/ST must be. appointed on 
the Board of Directors of Life Insurance 
Corporation of India with a view to safe-
guard the interests of SC/ST employees. 
The Committee are surprised to note that 
in 1984 names of certain SC/ST penons 
were. considered by the Ministry of 
Finance for appointment on lhe Board or 
Directors but finally no One was appointed 
by the Government. The Committee firmly 
believe that with sincere and concerted 
efforts it should not be difficult to find a 
suitable nominee from amon,st Scheduled 
Castes/Scheduled Tribes for appointment 
on the Board of Directors. 

The Committee, would. therefore. like the 
Government to ensure that atleest ODe 
Director from amongst the Scheduled 
Castes/Scheduled Tribes is appointed on 
the Board of Director. of LIC at the ear-
lie.t opportunity. 

The Committee note that the LlC recei.· 
ed the Presidential Directive. relardin, 
implementation of reservation orden In 
March. 1971 but these orders were made 
applicable w.e.f. 2 September, 1972. The 
Committee wanted to know who wa. 
respon.ible for not calculatinl the backlo, 
from March. 1971 to September. 1972 and 
in not clearing the same. To tbis. the 
Secretary. Ministry of Fiaance .tated dur-
ing e.idencc, "We will ask the Lie to 10 
loto that aod fix responsibility and take 
action. ,. The Committee feel that tbe 
delay of nearly I t years in implemeDtiDl 
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the reservation orders by the Life Insu-
rance Corporation of India after the 
roceipt of the Presidential Directives has 
depPiVed many SC/ST employees of their 
clue apportunity of getting service/promo-
tion in the Corporation. The Committee 
recollMllend that as per the assurance 
®\'eDby the Secretary, Ministry of 
Fi_nec during evidence, responsibility 
.. hould be fixed on the defaulting officers 
~d action taken against those who were 
rclfPGDWible for delayinl the implementat-

. ten of reservation orders both for recruit-
meat and promotion in LIC. 

The Committee note that the Secretary, 
Miailtry!>f Finance gave an assurance 
during evidence that they will calculate 
the number of SC/ST vacancies which 
were lost during the period from March, 
1971 to September, 1972 during which 
period Presidential Directives' regarding 
reservation orders were not implemented 
and will give that number of vacancies to 
Scheduled Castes/Scheduled Tribes as one 
tilde measure. Tile Committee have .been 
informed in a subsequent note furnished by 
the Ministry Of Finance (Deptt. of Econo· 
mic Affairs- Insurance Division) that the 
number of the aforesaid SC/ST vacancies 
to be filled have already been calculated 
on the.basis of 15% reservation for Sche-
duled Castes and 71% for Scheduled 
Tribes-to the total recruitment made dur-
_81bat period. It has. also been stated 
tbat . ttle net short faU of SC/ST vacancies 
fortheperiod 1971-72 and 1972-73 after 
deCluennl the number of SC/ST persons 
reentited durinl this period is as under: 
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Class of Post 

4 2.38 
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Total Shortfall 

SC ST 

-------------
I 

II 
III 
IV 

7 

111 
524 

4 

57 
366 
57 

The Committee han further been inform-
ed that the LlC balnow apportioned this 
shortfall to all its Zonal Offices and each 
Zonal Office has been instructed to bold 
special recruitment to flU up tbe sbortfall 
of SCs/STs in eacb category of ·posts in 
their relpective Zones. 

Th. Committee recommend that the Cor-
poratioD should take immediate measures 
to -ensure that its Zonel Offices fill up 
these vacancies immediately by makin, 
special recruitment. The outcome of the 
measures taken to fill up tbele vacaacies 
including special recruitment by eacb 
Zonal Office of the Corporation may bo 
intimated to the Committee. 

The Committee arc surprised to note that 
during the last 3 years the Liaison Officers 
of the Central Office, Bombay and tbole 
of the five ZoDal Offices of the LIC bad 
not held eveD a siDgle meetin, to discu .. 
the matters of. commOD in teres' on reIer-
vatioDI like interpretation of reservation 

. rutes and the probleml concerning imple-
mentation of the reservatioQ ordera. 
Even no formal meeting of the Liailon 
Officers haa ever been convened by the 
CeDtral Office of the CorporatioD to dis-
cu .. the problems relating to Scheduled 
Castel and sheduled Tribes. 
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The Committee, therefore. recommend 
tbat the Liaison Officers of the various 
offices of the LlC should hold meetinls 
frequently and at least once in 
six months to discuss the mattera of 
common interest relating to the implemen-
tation of the policy of reservation. 

The Committee note that in the Insurance 
~ivision of the Ministry of Finance. 
Deptt. of Economic Affairs, there i •• 

. separate section which is respon.ible 
inter alia for watchinl tbe implementation 
of Government of India orders regardiul 
reservations for, and employment of. 
Scheduled Castes and Scheduled Tribes 
in the Lie. 

In reply to the question why no separate 
Cell bad been set up in the Ministry of 
Finance when there were clear instruct-
ions of the Government in this regard, 
tbe Secretary, Ministry of Finance conced· 
ed during official evidence that "tbere is 
no separate section. We plead guilty." 
He further stated that in thi. re-
gard he will bave to consult tbe 
Cabinet. as no pOlt can be created unlesl 
the proposal therefor is cleared by the 
Cabinet· He as~ured the Committee to 
sent the proposal for creation of tbe pOlts 
to set up a separate cell to the Cabinet on 
the following day. The Committee bope 
that the Ministry of Finance must have 
got clenred the proposal for creation of 
posts for the cell from the Cabinet nQw. 
The Committee earneltly feel that tbe 
interests of SC/ST employeel of tbe Cor-
poration can better be safeguarded only 
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when a separate cell is set up in the 
Miniltry. 

The Committee, therefore, recommend 
that a separate cell under the charlo of a 
Deputy Secretary preferably belonain. 
to SC/ST should be set up in the Ministry 
of Finance (Deptt. of Economic Aft'aira-
IDsurance Division) as early as pOlsi.,le to 
ensure due compliance of the order of 
reservation for SC/ST inued from time to 
time and to look into the grievances of 
SC/ST in the Life Insurance CorporatiOD 
of India. The aforesaid cell may be 
carved out from among the existing staff 
witbout putting it off on the plea of creat· 
ing new posts. 

TheCommittec DotC that the appointin, 
authorities in Life Insurance Corporation 
of India do not indicate the precise rea· 
sons for the rejection of SC/ST candidatcs 
to the Employment ExchaDles which 
could facilitate the latter in sponsoring in 
future the right type of candidates belong-
ing to these communities. During evi-
dence, thc Chairman, Lie elpressed 
certain difficulties in giving the reaSODS 
for the rejection of SC}ST candidatel to 
tbe Employment Elcilanges. However, 
the Committee have been informed lubse-
quontly that the L1C have now issued 
instructions to their recruiting offices to 
undertake an analysis of tbe reasons for 
rejection of SC/ST candidates pinpointinl 
the deficicncies noted in them and to keep 
tbe sponsoring Employment Elchan,OI, 
apprised in this reprd 80 as to enable -
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them to Iponsor the right type of candi-
dates for the vacancies which arc to be 
filled in future. 
The Committee hope that in future the 
recruiting offices jn the Life Insurance 
Corporation of India will strictly adhere 
to the instructions issued by Central 
offi.co of the Corporation and the appoint-
Ins authorities will invariably convey to 
Employment Exchanges the precise rea-
sonl for the rejection of Scheduled Caste/ 
Scheduled Tribe candidates so al to enable 
thom to sponsor for future vacancies right 
type of candidates from tbese 
communities. 

The Secretary, Ministry of Finance assured 
the Committee during evidence that the 
Ministry of Finance will issue instructions 
to all tbe Public Undertakin.s under its 
control that whenever the appointing 
authorities reject the,SC/ST cancidntes 
tbey should convery realons for rejection 
of these candidates to the Employment 
Exchanges 10 that tbe latter may sponsor 
for future vacancies the right type of 
SC/ST candidates. 

The Committee, recommend that as promi-
sed. by tbo Secretary, during evidence. the 
Mjniltry of Finance sbould issue, if not 
already done tbe aforesaid instructions 
immedjateJy to all the public undertakings 
under ita control and furnish a copy thero-
of to the Committee. 

Tho Committee are unhappy to note that 
in Life Insurance Corporation of India 
the appointment/interview letters issued 
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to tbe. candidates were not sent by regis-
tered post due to whicb receipt of letten 
in time by all the candidatea could not be 
ensured. There waa also possibility 01 
some of the letters being lost in tranlit 
resulting in the loss of opportunity to 
many deserving SC/ST candidates to aet 
tbe employment for no fault on tbeir 
part. The Ministry of Finance (Depart-
ment of Economic Affairs-Inluranee 
Division) have informed tbe Committee 
in a subsequent note tbat all tbe recruit-
ioS offices of the Corporation have aince 
been directed to send letters of appoInt-
ment/interview for all posts by registOftd 
mail to all the candidates including tbe 
Scbeduled Caste/Scheduled Tribt: candi-
dJtes. The Committee bope tbat in future 
all tbe recruiting' offices of the Corpora-
tiOD will strictly adhere to the instructionl 
issued to them in this regard and all 
appointment/interview letters would be 
sent to the Scheduled Caste/Scheduled 
Tribe candidates only by registered post. 

Sec:retary. Ministry of Finance. (Deptt. or. 
Economic Affairs-Insurance Division) 
&lsur.ed the Committee during evidence 
that in future in LlC, SC/ST candidates 
will be interviewed on separate dates and' 
ia.separate blOcks. i.e. on a day otber tban 
the day on which general candidates are 
intorviewed. The Committee bave allo 
been informed that by way of implementa-
tion of tbe aforesaid as.urance given to 
tbe CQmmittee the LIe have already 
illued orders that interviews of SC/ST 
cudidates. both in tbe matter of recruit-
meDt 81 well as promotion must be held 
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on separate days (and not mere by sepa-
rate sittings) i.e. on days other than those 
during which general candidates are 
interviewed for recruitment/promotion. 

The Committee trust that as per the as-
surance given to the Committee the SC/ST 
eandidates in tbe Life Insurance Corpora-
tion of India will invariably be iaterview-
ed on. separate dates and in separate 
bloc~s i.e. on a day other than the day on 

which general candidates arc interviewed 
so that interviewing body is prominently 
aware of the need for judging the SC/ST 
candidates by relaxed standards. 

The Committee note that in Life Insur-
ance Corporation of India one person 
belonging to Scheduled CatelScheduled 
Tribe is invariably included in all Recruit-
ment - Boards/Departmental Promotion 
Committees. The Chairman, LIC of 
India informed the Committee during 
eVidence that earlier such SC/ST member 
was included only at tbe time of intervie-
wing tbe candidates belonging to the 
reserved communities but from February, 
1986 onward tbe Corporation has started 

. having one SC/ST member in the inter-
view Board even wben only the general 
category candidates are interviewed. 

The Committee need hardly emphasise 
that the LIC should strictly adhere to the 
directive issued by the Ministry of Fin-
'anCCl and ensure that at least one person 
belonling to Scheduled Caste/Scheduled 
Tribe is always included in all Recruit-
ment Boards/Departmental Promotion 
Committees in their Central/Zonal and 
Divisional offices, irrespective of tbe fact 
whether they are interviewing SC/ST 
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candidates or general candidates 10 al to 
enlure that SC/ST candidatel are judled 
by relaxed standards and not by tbe 
standards by which the leneral candidates 
arc judled. 

The Committee note that in Life Inlar-
ance Corporation of India Scheduled 
Caste/Scheduled Tribe candidates are 
given certain concession/relaxations both 
in case of direct recruitment Ind promo-
tions. These concessions/relaxations 
include relaxation in ale and qualificatioR, 
assessment with relaxed standards and 
payment of second Class railway return 
fare whenever they CODle for written 
test/interview. Tbe Committee have no 
dOUbt that if these concessions/relaxations 
are implemented by tbe LlC botb in letter 
and spirit a good number of Scbeduled 
Caste and Scheduled Tribe Candidates 
would be available for tbe reserved vacan' 
cies. 

The Committee are happy to note tbat 
8uggestion made by Study Group II of tbe 
Parliamentary Committee on tbe Welfare 
of Scbeduled Castes aDd Scbeduled tribes 
to announce the vacanciel reserved for 
Scheduled Castes/Scheduled Tribes over 
the All India Radio and Television h .. 
since been accepted and the decision has 
been communicated to all oftices of the 
Corporation on 10.9.86 vide Circular 
Ref:PER/A.No.370SIASP/86. The Com-
mittee further note that all the Recruitinl 
Offices of the Corporation bave allo been 
asked to endorse copies of the advertise-
ment to the DireCtor of Doordarlban and 
to the authorities of All India Radio to 
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'giYe publicity to the recruitment of Scbe-
dUledCaste/Schcduled Tdbe candidates. 
The Chairman, LIC informed the Com-
'mitteeduring evidence that earlier copies 
ofadvertisements were not sent to local 
MPs/MLAs but very recently the Cor-
poration has takeD a decision that copies 
of advertisements should also be sent to 
them. 

The Committee recommend that with a 
view to give wide publicity of vacancies 
reserved for Scheduled Castes/Scheduled 
Tribes, the LIC should also send copies 
of advertisements to Members of the 
Parliamentary Committee on the Welfare 
of Scheduled Castes/Scheduled Tribes 
besides the local Scheduled Caste/Sche-
duled Tribe, MPs MLAs as already 
decided. The Committee do hope that 
after such wide publicity of reserved 
vacancies and their announcement over 
AIR and Television SC/ST candidates 
living in remote areas of the country 
would also respoad to these advertiBe-
ments in good number. 

The Committee are constrained to note 
that there iii a big shortfall in the matter 
of promotion of SC/ST employees in 
different categories of posts in the LIe 
of India. The number of and percentage 
of SC/ST employees promoted during the 
last 3 ,years i e· 1983-84, 1984-85 and 
) 985-86 is not sa~isfactory. In 1983-84 
in class I posts out of a . total Dumber of 
745 employees who were promoted the 
Dumber of Scheduled Caste and Scheduled 
Tribe candidates was only 44 and 2 reape-

,ctivety. The percentage of promotion of 
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tbele candidates to tbe total promotion 
made in this cate,ory was only 5.' and 
0.3 re,pectively. In the same year In 
ClaM III, the number of SC/ST candid-
ates wbo were prometed wal allo 
negligible. In this category out of 2536 
employees promoted only 194 were Scbe-
duled Caste and 139 Scheduled Tribe 
employees and tbeir percentale wal only 
7.6 and 5.S respectively. Durin, 1984-85 
also tbe number of SC/ST employees who 
were Jiven promotion II mucb below tbe 
required percentag.. In Cia.. I, out of 
353 candidates only 35 Scheduled Castet 
and 5 Scbeduled Tribes were promoted, 
their respective precentages beln, 1.7 and 
1.4 ooly. Durin, tbe same year in cia .. 
III, out of 1548 employoes only 178 Sche-
duled Castes and 56 Scheduled Tribel 
were .promoted and tbefr percenta,e wal 
ILS and 3.6 respectively. Similarly 
durinI1985-86. out of616 totalemployeea 
promoted, 46 were Scheduled Caltes and 
7 Scheduled Tribes which comes to oDly 
7.5% and 1.1% only. Similarly. in Cia .. 
III, out of 2405 employees who were Jiven 
promotion only 172 Scheduled Castes 
Jlod 46 Sche4uled Tribes were promoted 
and their respective perccnta.e was 7.2 
and 1.9 Tbe Committee are lurprised to 
Dot that even in Clasl IV catel0ri.1 
(excluding sweepers>, out of 77 employeel 
who were given promotion. ooly 13 Sche-
dule Castes and 3 Scheduled Tribel were 
promoted witb a percentale of 16.9 and 
3.P respectively. 

The Committee recommend that the LIC 
sbould enlure tbat the orders of rcaer-
vation in promotions. wued from time to 
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time by the Department of Person Del .and 
Administrative Reforms/Bureau of Public 
Enterprises are riaidly followed. and 
liberal conces88ion/relaxations'llveD to 
SC/ST employees at the time of pro-
motioD so that all the vacancies reserved 
for them are actually fi lied by the SC/ST 
employees and tbe shortfaU, arc oblit-
erated at the earliest. 

The Committee are surprised to Dote that 
the L~C has 80 far not beeD followinl the 
the practice of communicating advcrae 
remarks made in the Annual Confidential 
Report8 of its employees. The Committee 
fail to understaDd as to how the SC/ST 
employees in the LlC will come to bow 
about their deficiencies unless tbe aam. 
are communicated to them. The practice 
of communicating adverse remarks made 
in the Annual Confidential Reporb 01 
tbe employees is well established every-
where and is invariably followed by all the 
Ministries/Departments of the Govern-
ment of India. 

The Committee recommend tbat tbe 
adverse remarks made' in tlie Annual 
Confidential Reports of all SC/ST emp-
loyees of the LIC should invariably be 
communicated to them so that they may 
come to know about their deficiencies and 
then try to make improvements in the 
fields in which tbey are lackins· 

The Committee feel that this will help iD 
increasing the changea of promotion of 
SC/ST employees. particularly in those 
cases where promotion il made on tbe 
basis of seniority subject to fitness and 
where the Annual ConfideDtial Reports 

J 



. 
I 2 

15 

~l 

3 

earoed by the employees are of ,re.t 
importance. 

Tbe Committee note that rosters art 
being maintained in tbe Life Insurance 
Corporation of Iodia both (or direct 
recruitment and promotions. As regard. 
tbe inspection of rosters by the Liaison 
Officers. (he Committee have been inform-
ed that the rosters are inspected by the 
Liaison Officers eitber after each recruit· 
me~tfpromotion is completed or anouaUy. 
depending OD the number of recruitments! 
promotbnl conducted by the Corpora' 
tion. The Liaison Officer sigas tbe rosters 
after going throuah the summary state-
ment at tbe end. The Ministry of Finance 
(Deptt. of Economic Affairs-Insurance 
Division) have informed the Committee 
that InsuraDce Division proposed to make 
aD, on the spot .ample checking of roaten 
maintained b.v the Zonal/Divisional 
Offices of the LlC to verify physically that 
the Government of India instructions 
on reservations for Scheduled 
Castes/Sch~duled/Tribe. are followed 
by them strictly and to ,uageat corr-
ective measures wherever necessary. 
The Insurance Division of the Mini.try of 
Finance has already drawn up a prOs 
gramme for the nelt 6 months for the 
IDspeclion of rosters at different offices of 
the LIC. 

The Committee hope that by ro,," the 
Insurance Division of the Ministry of 
Finance might have started on tbe spot 
sample checking of rosters maintained by 
the Zonal/Divisional OfBces of the LIe to 
verify phYlically that tbe Government of 
India instructions On re~ervationl for 
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Scheduled Castes/Scheduled Tribes are 
f~lto"od by them .trlctly and the correc-
tive meatuea sUIsested in their mainte-
nance wherever necessary have already 
been taken by the codcerned offices of the 
Corporation. The Commiteee desire that 
they shollld· be apprised of the latest 
position re,ardin, the on the spot sample 
checking of rost~rs by the Insurance Divi-
sion of the Ministry of Finance and the 
outcome t1tereof within next three months. 

The Committee not~ that generally discre-
paociftlsbortcomings, found in the mainle' 
!lance of rOiters in the Corporation, per-
"'ned to die non-maintenance of rosters 
for temporary appointments for a period 
of 4S days or more and non· inclusion of 
appointment. of dependents of the deceas-
ed employees in the rosters. Besides, 
entries ia the rosters were not signed by 
the Liaison Officer immediately at the end 
thoreof. 

Tho Committee need hardly stress that 
ro.ters arc the only mechanism throuah 
whioh a watch il kept on the proper place-
inent of Scheduled Castes/Scheduled 
Tribes in services against the vacancies 
reacrved lor them. In 'fact they arc the 
kingpins On which the whole system of 
implementation of reservation orders restl 
aDd their proper maintenance leeps 
authoritiel concerned informed of the 
representation of Scheduled Castes and 
Scheduled Tribes at the various points in 
different posts and the shortfalls. if any, 
can be .detected immediately, The 
Committee. therefore. stress that rosters 
Ihou}d be maintained strictly inaccor-

rcJa1lce with the instructions on the subject 
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by the Lif" Insur.Dee CorporatiOil of 
Ilidia aad checked regularly by the compo-
lOnt authCiN'ity and duly ligned i.n tOkeD 01 
lach checking. Dilcrcpanciel, if any. 
noticed durin. tbe inspection of rOlten 
abould bo rectified immediately and, allo 
brouibt to the notice of the Head orth. 
Department. 

Tbe 'CoUlmittee arc happy to note tho 
-, suggestions made by tho Miniltry of 

FinDce (Deptt. of Economic AfI'ain-
Imutanc!: Divilion) for overcoming tile 
shortcomings noticed in the malnten.Dct 
MrosteR viz. that tbe Hiaber Orade Allil' 
tants maintaining the rOlterl in tbe Divisi-
onal/Zonal Offices .. of the CorporatioD 
Ihould be given a training reprding the 
mahit.nancee of rosters by tbe Zonal 
UatJon Officers Once in a yoar. Tbe 
Committee. however, feel that merely the 
maiateMDce of rOlton and tbeir perfodj-
callaspeetion by tbe cODCCfned LIaiaoD 
Officers is not lufficient. ,It il more impor-
tlat lbat the rosters are maintain.d by tb. 
LIC ia a Jll'oper manner; For tbi. purpoee 
lOme training should also be liveD to tbe 
OOkerI aod fitaff .ntrulted with "tbe work 
r.Jap.-gto the maintenance of ro.tor •• 
The Committee.therefore. recommend tha' 
the traiDing courses should be arranged 
for tba officen and st&,ft' who are r.pon.i-
bI.fortbe unkeep and maintenanCi of 
rOlte,. in LlC. An, yearly conference 01 
lenio. oflieen responsible for maintaioin. 
tbe rosters should be held at which the 
procedUltl may be discuilld and any 
difficultiel . felt in interpretation of any 
inattllctiolls may be clarified . for auldance 
or alltbe participants. 

. 
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Tbe Committee note tbat in Life IDsurance 
Corporation of India a larle number of 
posts bave been de-reserved duriDa 1983-
84, 1984-85 and 1985-86 In various cat.-
gories of posts. When the Committ •• 
wanted to know the reason why the Dum-
ber of posts which were de-reserved bad 
been lncreasins ycar after year, the 
Cbairman of L1C informed the Com-
mittee duriDg evidence that de-reservation 

. has been done mostly in tbe promotional 
cadrcs as the number of e1iaible SCfST 
persons for tbese posts was small. The 
Committee are net satisfied with this 
reply. Tbey are surprised to note tbat the 
Corporation could not tind suitable SCI 
ST candidates even for fillins up the Class 
III and ClalslY posts. The Committee 
reel tbat earnest efforts have not been 
made by LlC authorities to induct SCIST 
candidates particularly in Class III and 
IV categories wbich are feeder cadres. 

The Committee are basically opposed 
to the- principle of de-reservation and 
desire that the vacancies' r.served for 
Scbeduled Castes and Scheduled Tribes 
Ibould not, as for al polsible, be de-
reserved. Tbe Committee, therefore. 
reoommend "that sincere efl'ortsshoulct be 
made to induct as many Scheduled Castel 
Scheduled Tribe candidates as possible In 
the feeder cadres at the time of recruit-
ment. 

The Committee regret to note from th. 
tiprel furnished to them that the repre-
sentation ofScbeduled Clstes and Schedu-
led Tribes In Clan I. II and Clas. III (u 
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on 1-1-1986) is neglilible. Out of 42136 
permanent employee. in Clan III POlU, 
the number of Scheduled Caste cmplo)'COl 
is 3193 and thai of the Scheduled Tribe. 
employecs is 1017 ooly. Thc perccnta .. 
of SC/ST employees in this cate,ory or 
posts comes to 7.58 and 2.41 respectively 
Similarly, in Clus IV category (excludiDl 
Sweepers), out of 499 temporary emplo-
yees the number of Scheduled Calte 
employees is 30 and that of Scheduled 
Tribe employees only one. Thus, pe~ 
centale of SC/ST employees in tbis cate-
gory II only 6.01 and 0.20 respectively. 
While givinl reasons for such mealre 
reprelentation of Scheduled Castes alld 
Scheduled Tribes and allo the action 
proposed to be taken to auament the in-
take of SC/ST employeel in the Corpora~ 
tion, the Miniltry of Finance (Deptt. of 
Economic Affairs-Insuranco Divilion) 
have informed the Committee tha'lillco 

, 1972, LlC has interoduc:ed a Dumber of 
concessions and relaxationl in their 
recruitment and promotion policies which 
has relulted in increase of combined 
percentage of these two categoriel to 8.1 % 
as on 31-3-83. ~e-Committce have aJao 
been informed that upto '31·3-86 the tolal 
number of employeel of L1C had ,one 
up to 66,476 and the number of SC/ST 
employees to 7339. There has allo been 
an increale of 5.621 SC/ST employeea as 
against a total increase in Itaff stren,th of 
12,213 since the base year 1971-72 which 

,represents 46.04% of the tolal additional 
vacancies filled by Lie. The Miniatry 
have claimed that lince 1972,LIC has 
subltantially made up tbe back~g of SCI 
ST candidates over the previoul years. 
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It has been stated that apart from 
givinS concessioDs to the SC/ST employees 
such 8S relaxation in Ige limit, relaxation 
in experience and qualification ~tc. th, 
Corporation has drawn up a scheme for 
pre-promotion Coaching Class for SC/ST 
employees. It has allo been stated that 
in addition, the Corporation has been 
undertaking special recruitments t. 
recruit SC/ST candidates only_ As such. 
the aeed to take further special steps to 
auamcnt tho recruitment of Scheduled 
Caltes and Scheduled Tribes in LIC of 
,India is not considered necessary • 

• The Committee do net agree with the 
conenttion of the Ministry of I!inanee 
that tbere is no need to take any further 
special steps to augment the intake of SCI 
ST candidates in Corporation. The 
Committee find that the statement show-
ing the year-wise recruitment made by the 
LlC durinS 1983-84. 1984·85 and 1985-86 
indica tes considerable shortfall in the 
representation of Scheduled Castel and 
Scheduled Tribes in Class I, II and III 
posts. Wbile in 1983-84, 59 posts were 
reserved for Scheduled Tribes in Class II 
.only 44 Scheduled Tribes Were appointed 
against thesc posts and thus 15 posts 
reserved for' them remained unfilled. 
Similarly. in Class III posts also, as many 
as S5 posts for Scheduled Tribes remained 
unfilled during the year. In 1984-85 as 
many as 26 posts in Class II reserved for 
Scheduled Tribes remained unfilled. In 
the samc year in Class III, 24 posts reser-
ved for Scheduled Caste candidates remai-
ned unfilled. Tho Committee are const-
rained to note that the position regarding 
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tho number of SC/ST caadidatel appoin-
ted apiast the posts relOrved for them is 
also not latilfactory- Durin. the tame 
period in Clasl II, 36 Scheduled Calte 
posta and 34 Scbeduled Tribe POlta remai-
ned unfilled. Beside, tbe recruitment of 
Sclleduled Tribes In Clau III pOltl in tbe 
,ear 1985-86 is also below tbe prescribed 
percentage, and 23 postl relCfYed for 
Scbeduled Tribe candidates Cremained 
unfilled during tbis period. 

Considering the beavy sbortfall in aU 
categoriel of polls in tbe LlC. tbe Commi-
ttee are led to belive that tbe LlC autbo-
rtties are not lmplementinl tbe reservation 
orderl/inltruction properly. and adequate 
attention is not given to improve tbe 
intake of SC/ST candidatos in the Cor-
poration. 

The Additional Secretary. Ministry 
of Financo. usured tbe Committee durin, 
evidence that tbey would calculate tbe 
backlo, of SC/ST candidates in each 
cate,orY of post in tbe Corporation from 
tbe year 1972 to 1986 and would try to 
fill up tbis backlog by makin. .pecial 
recruitments. He al.o assured that the 
LIC would make an endeavour to clear 
tbe backlog witbln one year and by resort· 
In. to lpecial recruitments throughout tbe 
year (1917). 

The Committee trult tbat al per tbe 
auurance aiven to tbem the backlo, of 
SClST candidatel in each category of post 
In the LlC from tbe year 1972 to 1986 
would be calculated witbout any further 
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IJtIf8y'mld wiped out by the Corporation 
wMlfll- one year I. e. during 1987. The 
MckloS so calculated in each category of 
post, 'details of special recruitment made 
fodfs'elearance and tbe results achieved 
~ ~ intimated to the Committee. 

, TM Committee note tbat the pre-promo· 
... ooaching scheme in LIC which bad , _n .belved for about seven years has 
been reviewed and all the Divisional 
Offices of LIC bave now been instructed 
'to give this coaching during oftice hours 
; to act encouraging response from such 
candidates. The Committee appreciate 
'lIie'le'sture of treating the trainess attend-
iXig'hie coaching Classes as on during tbe 

'ttaIrllng-period & also of paying them TAl 
D"'A-as Per the rules. The Committee have 
'rio dOdot that the coaching classes will 
improve the promotional prospects of the 
SCIST candidates to a great extent and 
witl'beoefit them immensely. The Com-

'tI1ltree (to hope that the coaching claslCl 
~ be'started by the Divisional Offices of 
'LtC' without any delay so as to achieve 
the desired result. The Committee should 
be informed of the details of progress 
made and :lcbievements thertfrom. 

'the Committee desire that as promised 
\>.y the Secretary. Ministry of Finance 
during the evidence LIC shoAld immedia-
tely arrange to impor.t prereeruitment 

ItJlaining to SC/ST candidates so that SCI 
ft! ,otIDdidates could be better equipped 
ll.d'.Cpfialify in tbe examination and inter-
Wew rJleld for various categories of posts· 
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The Committee note that in Life Insurance 
Corporation of India no separate regllter 
was being maintained to regllter tbe 
arievances ofSC/STemployees of the Cor-
peration. lIewe?er.· the LIe .Jtet. ..... 
Itarted to maintain a separate grieVlnCII 
register to register the grievancel of SCI 
ST employees of the Corporation. Central 
OfIice of the Corporation have also illUed 
inltructions to all offices to maintain a 
separaco grievancel Regilter to note the 
grievances of SC/ST employees witb a 
view to creatin~ confidence among tbe 
SC/ST employees of the Corporation an' 
to inltil . a feeling among them that tbeir 
interests arc welilookcd afler. their srie-
VlDccs/representations should be proces-
led and dispoled of judiciously/sympathe-
tically and promptly by aU the offices of 
LIC iD India. Tbe Committee recom-: 
mned that a quarterly report indieatin. 
the grievances reccived from sc/sr 
employees of tbe Corporation and their 
dispalal may be submitted to the highest 
executive in tbe office to which tbe grie-
vanccs register pertains. The Central 
Office of LIC should also devise a mecha .. 
nlsm to inspect grievances registers of all 
its offices at lealt once in silt montbs BDd 

issue Decessary iDstructions from time to 
time in regard to removal of deficiencies 
noticed during inspection of such Grie-
VIDce Registers. 

The Committee note tbat 10% of the statl' 
quutenfalliDg vacant in every financial 
year arc allotted to SC/ST employees iD 
LIC. The Committee fccl tbat the per-
centage of attotmeol of qPSrtm to 
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a 
Scbeduled Caste and Scheduled Tribe 
employees should be augmented as .ene-
rally they do not oWn boulel and allo 
find it very difficult to let rented relideD-
tial accommodation. 
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